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 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  clauses  4  and  5  stand  part
 of  the  Bill.”

 The  Motion  was  adopted.

 Clauses  4  and  5  were  added  to  the  Bill.

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  RAVINDRA  VARMA:  I  beg  tc
 move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY  SPEAKER:  The  ques
 tion  is:

 “That  the  Bill  be  passed.

 The  Motion  was  adopted.

 15.03  hrs.

 MOTOR  VEHICLES  (AMENDMENT)
 BILL,

 MR.  DEPUTY  SPEAKER:  Then  there
 is  the  Motor  Vehicles  (Amendment)
 Bill.  Before  the  Minister  moves  it
 I  must  mawe  at  least  one  remark,  that

 is,  I  had  been  receiving  amendments
 till  this  morning  which  is  not  good  in
 practice.  According  to  the  rules,  they
 should  come  at  least  one  day  before.
 Otherwise,  we  just  cannot  circulate
 these  amendments  to  the  Members,
 aJthough  an  attempt  has  been  made
 today  to  circulate  cyclostyled  copies  of
 the  amendments.  They  have  been  cir-
 culated.  In  any  case,  in  future,  we
 will  be  very  strict  in  case  of  amend-
 ments  and  Members  should  be  vigilant-
 about  sending  their  amendments  in
 time.  As  soon  as  the  Bill  is  circulated
 they  should  send  their  amendments.
 Even  the  Government  amendments
 have  come  only  today.  I  think  both
 the  Government  and  the  Members
 should  be  vigilant  about  it  and  they
 should  send  their  amendments  in  time.

 Mr.  Minister.
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 THE  MINISTER  OF  STATE  _IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Motor  Vechicles  Act,  1939,  be
 taken  into  consideration.”

 While  moving  this  Bill  for  considera-
 tion  before  this  Honourable  House,  I
 wish  to  say  a  few  things  by  way  of
 amplification  of  purposes  of  this  BilL
 In  the  beginning  of  1976;  the  amending
 Bill  was  brought  before  this  House  to
 enable  the  Government  to  implement
 the  policy  regarding  national  permit.
 Again  in  July.  1977,  another  Bill  was
 prought  before  this  House  whereby
 certain  amendments  were  effecteq  mak-
 ing  punishment  stringent  for  drunkard
 drivers.  It  also  made  wearing  crash
 nelmets  compulsory  for  drivers  of  two
 seater  vehicles.

 The  purpose  of  this  Bill  had  been
 explained  in  the  Statement  of  Objects
 and  Reasons  and  I  do  not  Jike  to  take
 more  time  of  the  HouSe  in  amplify-
 ing  that.  One  promise  was  made  by
 the  Janata  Party  in  the  election  mani-
 festo  in  1977.  On  page  22  of  that;
 under  the  heading,  ‘New  deal  for
 weaker  sections’,  itsays:

 “It  is  a  matter  of  deep  shame  that
 ever  after  three  decades  of  advent  of
 Independence,  the  social  and  econo-
 mic  conditions  of  the  weaker
 sections  of  the  society,  particularly
 the  Scheduled  Castes  and  Tribes,
 continue  to  be  abject.  They  are
 still  subject  to  many  forms  of  dis-
 crimination  and  have  been  victims
 of  foul  atrocities.”

 In  the  next  para,  it  says:

 “The  Janata  Party  believes  that
 the  disparities  that  separate  these
 members  of  society  from  the  more
 educationally  and  economically
 advanced  sections  cannot  0  radi-

 cally  reduced  without  a  policy  of

 special  treatment  in  their  favour.

 if  will  accordingly  provide  pteferen-
 ial  opportunities

 for  education  and
 self-employnient  to  these  éections.”
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 In  1962  4  meeting  of  Ministers  ins
 charge  of  welfare  in  the  States  was
 called  by  the  then  Home  Minister
 Shri  Lal  Bahadur  Shastri  and  a  deci-
 sion  was  taken  that  if  we  wanted  to
 effectively  improve  the  conditions  of
 the  Scheduled  Castes  and  Tribes,  the
 state  governments  and  the  Central

 Government  shall  have  to  make  reser-
 vations  in  the  _  general  sector  also.
 There  is  a  special  sector  meant  for
 the  members  of  the  Scheduled  Castes,
 the  provision  of  funds,  etc.  The  con-
 cession  that  are  given  are  very  limited.
 That  is  why  the  condition  of  these
 classes  has  not  improved  _  effectively.
 It  was  therefore  decided  that  as
 against  the  s,eciai  sector.  the  same
 principle  of  reservation  should  be
 applied  in  matters  of  divisible,  in-
 dividual  items  where  the  government
 machinery  the  state  government  or
 the  Central  Government  gives  certain
 nenefits  to  the  society.

 I  am  one  of  these  who  had  been  a
 Minister  in  the  state  government.  I
 have  been  very  keen  that  the  state
 government  should  3130  provide  for
 reservation  in  matters  of  divisible  in-
 dividual  benefits  in  the  general  sector.
 But  somehow  the  state  governments
 have  not  been  agreeing.  Some  state
 governments  did  enact  some  _pro-
 visions.  Andhra  was  one  State,  some
 other  states  also  took  measures  to  see
 that  certain  reservations  were  made
 in  the  matter  of  divisible,  individual
 benefits.  After  coming  to  power,  the
 ‘Janata  Party  further  passed  a  resolu-
 tion  in  November  1977  that  this  prin-
 ciple  of  reservation  would  be  extended
 to  individual  items  also  in  the  general
 Sector.  It  is  in  pursuance  of  that
 resolution  that  this  Bill  had  been
 -Tought  forward.

 As  I  said  the  main  purpose  of  the
 Bill  is  to  make  reservations  in
 favour  of  the  scheduled  Castes
 in  the  matte  of  national  per-
 mits,  public  carriers,  state  carriage
 Permits,  This  principle  of  reser-
 vation  and  giving  benet  igs  also
 bers  of  the  economically  poor  sections,
 ‘te,  those  sections  which  are  econo-
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 mically  weaker  sections.  There  has
 been  much  talk  of  giving  some  kind
 ot  preferential  treatment  to  those
 people  who  are  economically  poor.
 There  are  people  in  society  who  are
 socially.  educationally  and  economi-
 cally  backward.  But  only  lip  sympa-
 thy  has  been  shown  to  these  sections
 and  no  tangible  steps  have  been  taken
 to  remove  their  backwardness.  In
 the  Bill  an  attempt  is  being  made  to
 see  that  these  sections  also  get  some
 kind  of  preference  or  reservation
 which  may  be  decided  by  the  State
 Governments.

 There  are  other  purposes  of  the  Bill
 aiso.  For  example  we  are  going  to
 make  some  stringent  punishment  for
 the  offence  of  ticketless  travel.  To  my
 friends  it  may  appear  that  we  have
 provided  some  strong  action  or
 stringent  measures—because  we  have
 provided  a  fine  of  Rs.  500  or  ten  times
 the  fare  whichever  is  less  and  _  that
 may  appear  harsh  to  some  of  the  hon
 members.  But  in  order  to  prevent
 ticketless  travel,  it  is  a  necessary
 step.

 SHRI  प.  VENKATARAMAN  (Madras
 South):  Whichever  is  less  or  more?

 SHRI  CHAND  RAM:  Rs.  500  is  the
 maximum  or  ten  times  the  value  of
 fare.  It  meang  ‘less’.

 We  are  also  making  provision  for
 grant  of  separate  licence  for  driving
 buses  and  trucks.  We  are  also  pro-
 viding  to  increase  the  period  of
 validity  of  driving  licences,  other  than
 those  of  professionals,  from  three  years
 te  five  years.

 Attempt  has  been  made  to  ask  the
 State  Governments  to  prescribe  mini-
 mum  educational  qualifications  for
 persons  to  whom  licences  tg  drive—i.e.
 transport  licences—are  issued.

 There  are  some  consequential
 amendments  also  to  which  I  will  not
 like  to  dilate  and  touch.  I  hope  the

 hon.  members  will  give  their  un-
 stinted  support  to  this  Bill.  This  Bill
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 is  very  simple  and  a  non-controversial
 Bill.

 iz  teed  be  I  will  reply  to  the  various
 Suggestions  and  observations  of  the
 hon.  members.

 "MR.  DEPUTY  SPEAKER:
 move:l:

 “That  the  Bill  further  to  amend

 ,  the  Motor  Vehicles  Act,  1939,  be
 taken  into  consideration.”

 Motion

 SHRI  VINAYAK  PRASAD  YADAV
 (Saharsa):  I  hee  tn  move:

 «  ©That  the  Bil  be  circulated  for  the
 purpose  of  eliciting  opinion  thereon

 “by  the  5th  January,  1979.”  (22).

 SHRI  म.  VENKATARAMAN  (Mad-
 ras  South):  The  Motor  Vehicles  Act
 was  passed  in  1939  ang  forty  years
 have  elapsed  since  then.  If  one  takes
 this  Act  and  tries  to  go  through  it,  he
 wili  find  it  like  a  banyan  tree,  with  so
 Many  aeral  roots  c  nsisting  of  hund-
 reds  of  amendments  to  this  Act.  It
 is  almost  impoOssicie  for  a  person  to
 get  the  correct  position  and  the  state
 of  the  law.  Since  then  it  has  been
 amended  to  often  and  so  much  that  it
 has  lost  some  of  the  original  virtues
 it  had.  My  first  suggestion  to  the  Gov-
 ernment,  therefore,  is  that  it  is
 time  that  they  brought  forward  a  con-
 solidated  amending  Act,  putting  all
 these  things  into  a  proper  shape  and
 re-examining  the  various  aspects  in
 relation  to  the  issue  of  permits,  the
 inter-State  routes,  the  position  of
 goods  traffic  in  relation  to  the  inter-
 State  as  well  as  the  inter-State  traffic
 and  all  matters  like  taxation,  etc.  in
 one  campass.

 The  Government  have  appointed  a
 committee  under  Mr.  B.  D.  Pande  to
 examine  the  transport  policy.  I  hope,
 Government  will  seriously  take  into
 consideration  the  need  for  revising
 the  entire  law  in  relation  to  the  Motor
 Vehicles  Act.

 :  shall  briefly  touch  one  or  two  points
 because  the  whole  Act  is  not  before
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 us  for  consideration.  In  the  first
 place,  the  Railways  have  not  been  able
 {to  carry  the  traffic  that  is  offered  in
 this  country.  Time  and  again,  the
 Eouse  has  very  strongly  and  severely
 criticised  the  inability  of  the  Railways
 to  carry  goods  particularly  carry  coal
 to  various  parts  of  India,  inahility  to
 frovide  transport  for  carrying  salt
 from  South  India  to  the  north  and
 severai  such  complaints  have  emanat-
 ed  in  this  House.  It  should  be  the
 policy  of  road  transport,  therefore,  to
 come  to  the  aid  of  a  proper  distribu-
 tion  system  in  this  country  whereby
 shortages  will  not  develop,  not  because
 there  are  shortages  of  goods  but  be-
 cause  there  are  shortages  in  trans-
 port.  It  is  a  pity  that  when  goods  are
 available,  certain  parts  of  the  country
 should  be  starving  because  the  trans-
 port  is  not  able  to  fulfil  its  functions.
 The  transvort  is  not  able  to  do  its  duty
 to  the  country.  Therefore,  the  time
 has  come  when  we  should  look  upon
 road  transport  as  one  of  the  essential
 transport  system  of  this  country  and
 try  to  strengthen  it  so  that  it  can
 function  as  another  limb  of  transport
 cr#anisation  of  the  country  and  satisfy
 the  needs,

 Those  who  know  the  history  of
 the  Motor  Vehicles  Act  know  that  the
 rezulation  of  road  transport  was  under-
 taken  very  largeiy  to  prevent  competi-
 tion  between  the  road  and  the  railways.
 In  fact,  the  expression  used  was  co-
 ordination  between  railways  and  road
 transport;  it  Was  more  or  1९56  a  for-
 mula  used  for  the  purpose  of  curbing
 the  growth  and  development  of  road
 transport  to  enable  the  railways  to
 survive  and  make  profit.  From  those
 days  we  have  travelled  very  far.  Both
 railways  and  the  roadways’  are  not
 able  together  to  serve  the  needs  of
 the  country,  and  there  are  shortages
 tn  the  country,  because  the  two  systems
 even  together  are  not  able  to  fufil  the
 transport  needs  of  the  country.  There-
 fore,  road  transport  should  he  taken
 up  on  an  urgent  basis  and  developed
 without  any  reference  to  its  impact  on
 railways.
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 In  the  earlier  years  it  was  stated
 that  transport  over  1078  distances
 must  be  reserved  for  railways  or  the
 road  transport  should  not  be  allowed
 to  take  up  these  long  distance  traffic.
 [herefore,  the  issue  of  permits  was
 regulated  in  such  a  way  that  the  road
 transport  was  under  a  handicap  and
 it  was  not  able  to  carry  traffic  over
 long  distances.  The  present  position
 is  thut  the  road  transport  has  to  be
 encouraged  to  take  up  long  distance
 hautage  and  see  that  it  serves’  the
 aeeds  of  the  public  so  that  both  the
 railways  and  the  road  transport  to-
 gether  are  able  to  meet  the  needs.  This
 is  my  first  suggestion  and  I  hope  the
 Transport  Minister  will  give  his
 serious  attention  to  this,  because  this
 is  very  urgent.  We  should  not  go  by
 the  rut;  we  have  been  travelling  on
 the  rut  too  long  we  have  got  to  see
 that  the  righful  role  of  road  transport,
 more  particularly  in  the  field  of  trans-
 port  of  goods,  is  given  all  encourage-
 ment.

 The  second  point  I  would  like  to
 emphasize  15  that  the  nationalisation
 of  road  transport  has  received  very
 scant  attention  in  recent  years.  The
 object  of  nationalisation  of  road  trans-
 port  was  that  regardless  of  profit-
 ability  of  any  particular  route  or  any
 Particular  area,  the  nationalised  units
 would  be  able  to  discharge  the  func-
 tions  of  tarnsport,  without  taking  into
 account  the  overall  profitability  as
 sich.  For  instance,  it  is  well  known
 that  in  suburban  and  urban  traffic,  the
 transport  is  not  profitable.  It  is  well-
 known  that  the  city  operation  of  buses
 is  not  profitable.  The  reason  is  buses
 in  the  rural  areas  operate  over  long
 jistances  as  much  as  300  miles  per
 day,  while  the  city  and  suburban  buses
 do  not  operate  for  more  than  150  miles
 a  day,  because  the  city  buses  have  con-
 straints  like  road  blocks,  traffic  lights,
 stoppage  at  every  bus  stop  and  so  on.
 Therefore,  it  is  not  possible  for  a  city
 bus  to  operate  for  more  than  120  to  150
 Miles  a  day.  Therefore,  when  the
 vehilcle  utilisation  becomes  less,  the
 Profitability  also  goes  down.  So,  it  is
 found  that  the  city  and  suburban
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 operations  are  not  as  profitable  as  the
 long  distance  operations  in  the  rural
 areas.

 In  most  of  the  cities  and  urban
 areas  we  have  nationalised  transport,
 because  it  serves  the  needs  of  the
 public,  irrespect  of  the  profitability  of
 that  particular  undertaking.  Unfortu-
 nately,  now  this  principle  has  almost
 been  given  the  go-by  and  the  urge  for
 nationalisation  of  transport  is  slowly
 weakening.  I  would  like  the  hon.
 Minister  to  take  up  this  question  of
 having  more  nationalised  transport  in
 the  country,  for  the  purpose  of  serving
 the  needs  of  the  people  and  this  prin-
 ciple  should  receive  a  certain  amount
 of  priority  and  also  assistance  from
 the  Planning  Commission,

 The  third  point  which  प  would  like
 to  mention  generally  is  the  question  of
 vehicle  availability.  It  is  now  found
 thut  we  are  unable  to  get  trucks  and
 ouses  for  our  use.  This  country  has
 gone  through  cycles  of  surpluses  and
 deficits.  Hardly  two  years  ago  we  are
 told  that  there  was  a  surplus  of  vehi-
 cles  in  our  country,  that  there  was  no
 off-take  and  that  the  vehicle  produc-
 tion  must  be  cut  down,  but  today  the
 position  is  that  vehicies  are  not  avail-
 able.  There  is  a  premium  on  trucks
 with  all  the  attendant  evils.  Whenever
 there  is  a  shortage,  there  is  a  premium
 and  black  market.  Therefore,  though
 it  is  not  within  the  Transport  Ministry,
 they  should  work  in  co-ordination  with
 the  Industries  Ministry  to  anticipate
 the  rate  of  growth  in  traffic  and  the
 number  of  vehicles  that  would  be
 needed,  and  on  that  basis  0180  the
 production  of  commercial  vehicles.  If
 we  are  going  to  have  a  policy  of  hand
 to  mouth  existence,  just  providing
 whatever  the  market  would  take  at
 the  moment,  we  are  bound  to  go
 through  the  same  cycle  of  shortages
 resulting  in  black  market,  permium
 and  all  the  misfortunes  that’  afflict  the
 country,  followed  by  a  certain  period
 of  surplus  and  so  on.  Therefore,  my
 suggestion  is  that  there  should  b¢
 hetter  co-ordination.  between  the
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 Transport  Ministry  and  the  inistries
 Ministry  with  regard  to  the  manufa”-
 ture  of  commercial  vehicles  so  as  to
 have  planned  production  to  take  care
 of  the  needs  of  the  country.

 after  making  these  preliminary
 observations,  I  would  like  to  refer  to
 the  Bill.  I  welcome  some  of  its  pro
 visions.  For  instance,  the  provision
 for  a  Separate  licence  for  driving
 trucks  and  for  driving  buses  is  wel-
 coune.  The  kind  of  skill  and  experience
 as  well  as  the  trainings  required  for
 driving  these  two  vehicles  differ,  and
 1  is  good  we  have  in  this  Bill  such
 a  provision.

 There  is  also  a  provision  in  the  Bill
 for  giving  licences  for  driving  private
 vechiles  as  paid  employees.  Today
 the  drivers  of  private  vehicles  need
 not  take  licence.  It  is  enough  if  he
 has  a  owner-driver  licence.  This  is  a
 very  Salutary  provision  and  I  welcome
 it,

 I  also  welcome  the  provision  relat-
 ing  to  educational  qualifications  in
 respect  of  drivers,  but  I  hope  the
 Minister  will  not  say  that  the  driver
 must  have  passed  the  SSLC  or  some
 such  examination.  The  qualification
 should  be  such  that  he  is  able  to  read
 the  road  signs  and  understand  the
 traffic  regulations.  He  may  be  asked
 to  pass  a  test  about  such  knowledge
 rather  than  pass  the  eight  or  tenth
 standard  and  the  like.

 Also  I  would  like  to  caution  because
 when  we  introduce  a  new  rule,  we
 torget  the  difficulties  of  the  existing
 people.  There  are  a  number  of  drivers
 who  are  over  45  and  50  years  of  age.
 lf  you  say  that  those  drivers  must  aiso
 get  the  educational  qualification,  then
 most  of  them  will  be  deprived  of  their
 jobs  and  they  will  become  unemploy-
 ed.  We  have  to  make  a  provision  in
 the  rules  that  such  a  rule’  wilil  not
 apply  to  persons  who  are  over  45  years
 of  age,  so  that  persons  who  are  now

 NOVEMBER  27,  1978  (Amdt.)  Bill  312

 earning  their  livelihood  as  drivers  are
 net  affected  by  the  new  rule  that  we
 rrovide.

 Then  there  is  a  new  provision  with
 regard  ७०  registration  of  re-built
 vehicles.  I  do  not  know  the  Minister
 Was  cursory  when  he  introduced  the
 Bill,  he  did  not  refer  to  many  of  the
 provisions.  There  are  certain  things
 which  should  be  brought  to  the  notice
 of  the  hon.  members,  even  at  the  time
 of  consideration  of  the  Bill,  because
 what  we  debate  in  the  House  and  what
 we  explain  in  the  House  may  become
 the  guidelines  for  those  who  adminis-
 ter  and  implement  the  legislation
 later.  So  far  as  the  rebuilt  vehicles
 are  concerned....

 SHRI  CHAND  RAM:  They  §  are  ex-
 vlained  in  the  objects  and  reasons.

 SHRI  R.  VENKATARAMAN:  I  do
 not  know  who  drafted  it.  I  am  sorry,
 I  wish  I  could  have  commended  it;  it
 is  not  enough,  it  is  very  cursory  and  it
 does  not  bring  out  the  salient  features
 of  the  Bill.  Of  course,  the  Bill  con-
 tains  very  many  good  points  and  it
 is  for  the  Government  to  take  credit
 for  some  good  points,  although  we  are
 going  to  say  that  there  are  weaker
 points.  Well,  that  is  beside  the  point.

 My  point  is  that  a  rebuilt  vehicle,
 which  is  a  cannibalised  one—you  take
 engine  {from  somewhere,  parts  from
 sornewhere  else  and  put  them  all  to-
 gether  and  than  make  it  a  vehicle,
 which  we  callintechnical  language  a
 cannibalised  vehicle—must  be  road
 worthy.  There  is  no  provision,  when
 you  Say  that  a  re-built  vehicle  register-
 ed,  that  it  must  be  road  worthy,  whereas
 in  the  case  of  other  vehicles,  they
 must  be  road  tested  and  it  must  be
 approved.  Before  you  grant  an  indus-
 trial  licence,  for  a  vehicle,  the  engine
 is  ut  to  a  road  test  and  it  has  to  pags
 through  the  test  and  it  is  only  when
 it  is  approved,  it  ean  be  fitted  in.  The
 vehicle  has  to  go  through  the  road  test
 before  it  is  approved  and  then  only  it
 can  be  marketed.  In  respect  of  the
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 re-built  vehicles,  there  is  no  such  test.
 lf  we  put  these  vehicles  on  the  road
 without  the  test.  they  will  surely  be
 engines  of  destruction  rather  than  of
 transport.  In  this  case  we  should  not
 go  every  liberally  towards  the  rebuilt
 vehicles  and  we  have  to  take  a  lot  of
 care  in  respect  of  the  registration  of
 re-built  vehicles.

 Now  you  have  suggested  in  the  Bill
 that  when  the  vehicle  is  transferred
 from  one  State  to  another  a  no-objec-
 lion  certificate  is  to  be  obtained.  So.
 far  so  good.  There  will  be  no  objec-
 tion.  You  have  also  stated  in  the  Bill
 that  even  in  other  transfers,  intra-
 state  transfer  there  should  be  a  no-
 objection  certificate.  The  reason  in
 the  case  of  the  inter-State  transfer  is
 that  a  vehicle  may  2  stolen  or  the
 taxes  due  thereon  may  not  have  been
 paid.  For  these  reasons,  you  must
 insist  that  a  no-objection  certificate
 should  be  obtained.  But  when  you
 come  to  intra-state  transfer,  why
 should  there  be  a  no-objection  certi-
 ficate?  Today,  without  any  such  certi-
 ficate.  by  just  filling  up  the  forms  by
 the  transferor  and  the  transferee,  the
 vehicles  are  transferred.  But  when  you
 say  that  you  must  get  a  no-objection
 certificate,  it  is  going  to  be  a  hurdle
 in  the  way  of  smooth  transfer  intra-
 State.  Therefore,  ]  am  going  to  oppose
 that  clause  when  it  is  put  to  vote.

 As  regards  hire-purchase.  I  am  sorry
 the  amendment  has  just  been  circulat-
 ed,  a  few  minutes  back,  and  I  have  not
 had  the  time  to  fully  examine  it.
 There  is  ४  great  deal  of  hardship
 Caused,  on  the  one  side,  by  the  un-
 Scruplous  hire-purchasers  and.  on  the
 other  side,  by  the  unscruplous  lenders
 who  give  money  and  take  the  vehicle.
 In  each  case,  it  depends  on  the  facts
 of  the  case.  In  the  Bill,  you  have
 assumed  that  the  fault  lies  always  with
 the  purchaser.  You  have  said  that  if

 he  does  not  deliver  the  certificate  with.
 in  time  or  as  soon  as  the  vehicle  is
 taken  over  then  the  transport  authority
 Can  cancel  the  previous  registration
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 certificate  and  issue  anew  certificate.
 There  must  be  some  adjudication  as  to
 who  wasat  fault.  Sometimes  it  is  not
 the  companies  which  really  advance
 money.  Most  of  the  trucks  and  buses
 are  financed  by  a  class  of  people  who
 are  professional  and  hereditary
 money-lenders,  do  not  want  to  men-
 tion  any  category  of  them  because  I  do
 not  want  to  offend  anybody.  It  is
 well-known  that  a  class  of  professional
 and  hereditary  money-lenders  lend
 money  for  hire-purchase  of  trucks  and
 buses  und  they  seize  these  things  at
 the  slightest  opportunity.  They  go  to
 the  registration  authority  and  say  that
 the  registration  certificate  should  be
 cancelled  and  a  new  registration  certi-
 ficate  should  he  issued.

 In  the  Bill,  you  have  now  provided
 that  if  he  goes  and  Say  that  in  the  hire-
 purchase  agreement  he  has  defaulted
 and  he  has  seized  the  vehicles.  then,
 without  any  adjudication  as  to  who
 was  at  fault,  whether  the  other  person
 has  any  objection  or  any  reasons  there.
 for  or  any  grounds  for  his  case,  as  is
 provideg  here,  to  the  registering  autho-
 rity  can  cancel  the  registration  certifi-
 cate  and  issue  a_  fresh  certificate.
 Therefore,  in  the  treatment  of  hire-
 purchase.  I  would  urge  that  there
 should  be  an  adjudication  as  to  who
 Was  at  fault,  whether  it  was  the  bor-
 rower  or  the  lender.  Then  only.  a
 fresh  certificate  should  be  issued.

 Lastly,  I  come  to  the  provision  for
 reservation  of  permits  for  the  weaker
 sections.  On  principle,  everybody  will
 welcome  it.  Nobody  will  object  to  it.
 Is  it  practicable.  Are  you  really  going
 to  satisfy  anybody  of  this  class?  A
 bus  today  costs  about  Rs.  1  lakh,  a
 truck  today  costs  about  the  same.
 Which  member  of  the  weaker  sections
 of  the  society.  which  member  of  the
 Scheduled  Castes  and  the  Scheduled
 Tribes  would  be  able  to  invest  this
 much  money  and  buy  8  vehicle  for
 himself?  This  will,  definitely,  lead  to
 only  benami_  transactions.  The  per-
 sons  who  cannot  afford  really  to  put
 these  vehicle  on  the  road  by  paying
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 -even  an  initia)  deposit  will  lenq  their
 nameg  and  there  will  be  great  abuse.
 On  the  contrary,  I  have  a  suggestion  to
 -make.  We  have  now  a  provision  that
 the  cooperative  societies  must  be  given
 a  preference  in  the  issue  of  permits
 It  is  in  the  Motor  Vehicles  Act.  Pro-
 vision  may  be  made  for  the  weaker  sec-
 tions  of  the  society  and  the  Scheduled
 Castes  and  Scheduled  Tribes  forming
 cooperatives,  to  whom  cooperative
 institutions  may  land  money.  There~
 by,  they  will  be  enabled  to  run  these
 buses.  A  more  provision  that  the  wea-
 ker  sections  of  society  or  the  Schedule:
 Castes  and  Scheduled  Tribes  will  have
 preference  in  the  matter  of  grant  of
 permits  will.  in  the  ultimate  analysis.
 lead  to  greater  abuse  rather  than  help
 those  classes  whom  you  want  to  help

 Now,  this  is  the  most  important  part
 of  the  Bill  and.  when  I  say  this.  it
 should  not  be  understoog  that  J  am  in
 anyway  against  the  provision.  What

 I  Say  is  that  this  provision  will  not
 really  help  the  weaker  sections  or  the
 Scheduled  Castes  and  Scheduled  Tribes.
 If  you  really  want  to  help  them,  the
 other  way  is  to  enable  cooperatives
 being  formed  of  these  people.  We
 may  put  in  g  clause  saying  that  coope
 ratives  of  weakers  sections  of  the
 society  and  cooperatives  of  Scheduled
 Castes  and  Scheduled  Tribes  will  be
 entitled  to  certain  assistance.  Instead
 of  this  preference,  you  can  say  that
 they  will  have  preference  over  other
 cooperatives.  Even  now  10  another
 clause  you  have  said  that  cooperatives
 will  have  a_  preference:  you  can  put
 in  3  clause  saying  that  cooperatives  of
 Scheduled  Castes  and  Scheduled  Tribes
 and  of  the  weaker  sections  of  society
 shall  have a  higher  priority  over  other
 cooperatives,  in  which  case  your  objec’
 will  be  fulfilled.  Ag  it  is,  this  will  not
 serve  any  purpose.  They  will  become
 mere  name  lenders.  There  will  be  an
 snormous  number  of  ‘Benami’  trans-
 actions  and  ultimately  this  will  lead  to
 abuse  and  then  vou  will  come  up  with
 @n  amending  Bill  either  withdrawing
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 this  provison  or  deleting  this  clause.

 15.43  lars.

 |  SHRIMATI  PARAVATHI  KRISHNAN  in  the
 Chair]

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI  (Agra).  The  importance  of  road
 transport  needs  no  emphasis  but  at  the
 moment  we  find  that  it  is  in  a  state  of
 complete  anarchy.  There  18  no  sort  of

 discipline.  The  Administration  has
 not  been  able  to  give  an  efficient,
 honest  and  expeditious  transport  to  the
 people.

 Madam,  here  even  in  the  capital  city,
 in  regard  to  city  transport,  particularly
 the  scooters,  taxis  and  also  buses,  we
 find  no  dearth  of  complaints,  both  of
 cheating  and  other  malpractices.  A
 visitor  coming  for  the  first  time  to
 Delhi  finds  himself  completely  at  their
 mercy.

 Meters  are  set  working  from  before
 ang  the  passengers  are  also  taken  by  a
 circuitous  route.  Further,  the  metres
 have  no  lights  and,  in  the  night,  you
 can  never  know  what  exactly  is  the
 fare  that  has  been  recorded.  Thus  the
 public  is  cheated  in  every  way.

 Again,  taxis  and  scooters  freely
 refuSe  to  take  passengers  if  it  does  not
 suit  them.  They  stand  at  the  stands
 but,  still,  when  they  are  asked  to  go
 along,  they  ask  ‘What  is  your  destina-
 tion’  and  if  the  destination  is  not
 distant  enough  or  if  it  does  not  suit
 their  convenience,  they  refuse  and  one
 is  completely  stranded,  especially  at
 nights.  In  spite  of  the  fact  that  this  is
 the  capita,  city,  such  is  the  condition.
 I  do  not  know  what  impression  the
 foreigners  get  when  they  come  to  this
 city,  because,  as  J  said,  cheating  and
 Malpractices  are  so  common  that  one
 feels  disgusteq  about  them.  No  one  is
 spared,  but  the  outsiders  and  strangers
 naturally  suffer  more.

 Another  difficulty  which,  of  course,
 has  nothing  to  do  with  thig  Bill  is
 about  the  goods  transport.  There  are
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 road-blocks  at  every  stage  in  the  shape
 of  tax  and  octroi  barriers.  1  the
 mofussil  areas,  this  hag  become  a  very
 sore  point.  This  prolongs  the  time
 taken  for  the  journey,  at  every  stage
 you  find  the  goods  trucks  standing  in  a
 queue  for  an  hour  or  two  hours.  There
 is  lot  of  corruption;  money  is  passed
 and  then  they  are  alloweg  to  go  with-
 out  paying  the  tax.  Otherwise,  they
 are  harassed.  So,  all  these  matters
 need  to  be  attended  to.

 In  the  mofussil  towns,  things  are
 much  worse.  For  example,  in  Agra—
 and  in  many  other  places  also—the
 meters  have  been  fixed,  but  nobody
 charges  according  to  the  meter.  The
 meters  are  not  worked  at  all,  and
 charges  for  the  journeys  are  some-
 times  four  times  or  even  more,  just
 at  the  picusure  of  the  taxi  or  scooter
 driver.  There  is  thus  complete  anar-
 chy  so  fur  85  the  administration  of
 this  Act  is  concerned.

 In  buses,  there  is  over  loading  even
 Where  the  service  15  nationalised.  1
 think,  the  experience  of  the  common
 Man  is  that  wherever  a  route  is  natio-
 nalised.  the  good  points  come  into
 view,  only  so  long  as  the  buses  are
 new,  but  shortly  thereafter,  things
 Sturt  deteriorating.  The  buses  which
 are  run  on  roads  in  the  rural  areas  and
 in  the  mofussil  towns  are  not  even
 properly  cleaned,  their  maintenance  is
 extremely  poor,  they  exude  fumes,  the
 fumes  come  into  the  bus  itself,  and  1
 dare  say  that  the  life  of  the  conductor
 and  the  driver  is  shortened  at  least  by
 a  few  years.  The  ordinary  passenger
 also  feels  a  heavy  load  on  his  chest
 because  of  these  fumes.  As  I  was
 saying,  the  maintenance  of  the  buses  is
 extremely  poor,  they  are  ful]  of  rub-
 hich  and  dust.  This  is  the  condition
 of  the  nationalised  roaq  transport  that
 we  see  in  the  countryside.  Whenever
 it  is  supplemented  by  private  buses.
 the  preference  of  the  ordinary  passen-
 gers  is  or  those  private  buses  because
 they  are  better  maintained.  Why  this
 deterioration  takes  place  is  because  of
 Monopoly  and  absence  of  competition,
 and  the  result  is  that  things  go  as  they
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 please;  nobody  is  bothereg  about  them;
 the  result  is  that  Government  loses
 ang  the  public  suffers.  So,  the  nation-
 alised  transport  is  very  good  on,
 paper,  but  in  actual  fact,  I  think,  the
 private  companies  which  are  well  or-
 ganized  work  much  better.  Of  course,
 there  is  the  question  of  earning  more
 profits.  But  that  is  a  different  matter.
 But  if  you  make  it  as  a  monopoly,
 then  certainly  things  are  bound  to
 deteriorate  as  they  have  done.  This  is
 the  experience,  ]  think,  everywhere.

 With  regard  to  the  other  provisions
 of  the  Bill,  as  Mr.  Venkataraman  said,
 there  has  been  8  plethora  of  amend-
 ments  and  one  is  at  a  loss  to  find  what
 is  the  correct  position  in  any  matter.
 Here  again,  not  only  I  would  pleag  for
 consolidation  but  also  for  simplifica-
 tion.  Here  ‘a  will  cite  one  or  two  inst-
 ances  how  procedures  have  been  made
 more  complicated.  In  our  State  of
 Uttar  Pradesh,  the  State  Government
 have  made  their  own  rules’  under
 which  issuing  of  driving  licence,  rene-
 wal  of  driving  licence  and  registration—
 al]  these  have  been  concentrated  at  the
 Divisiona]  Headquarters.  Now  ima-
 gine  a  man  residing,  say,  in  Mainpurt.
 He  has  to  send  his  driving  licence  and
 registration  certificate  to  Agra  for
 renewal  and  also  take  his  vehicle  for
 inspection.  This  used  to  be  done  at
 the  district  headquarters  previously
 by  ‘Gagetted  Police  officers.  All  these
 things  neeq  to  be  remedied.

 Again,  in  regard  to  the  provisions  in
 this  Bill  about  transfer  ownership,  as
 Mr.  Venkataraman  has  _  pointed  out,
 why  should  the  State  require  8  no-
 objection  certificate  for  intra-State
 transfers?  My  point  is  that  even  for
 inter-State  transfers  it  should  be  the
 duty  of  the  registering  authority  to
 verifv  the  antecedents  of  the  vehicle
 or  of  the  transferor  and  the  transferee.
 Why  should  the  onus  be  laid  on  the
 person  who  is  effecting  the  transfer?
 This  is  a  very  ordinary  matter,  but  it
 gives  such  a  lot  of  trouble.  It  gives.
 more  and  more  opportunities  for  cor-
 ruption.  Sometimes  the  Police  report
 is  not  coming  and  one  has  probably



 आ9  Motor  vehicles

 [Shri  Shambhu  Nath  Chaturvedi]

 run  about  to  get  it  expedited.  Then  the

 Office  itself  is  delaying  the  report  to

 the  other  registering  authorities.  All
 these  things  happen  and  there  is  a  lot

 of  corruption.  |  would  plead,  you  delete
 clause  29(A).  If  you  want  any  sort

 of  verification,  it  should  be  done  by
 departmental  officers.  The  transferor
 and  transferee  should  only  be  required
 to  inform  the  registering  authority
 that  the  transfer  has  taken  place.  Be-

 yong  this  there  should  be  no  obligation
 ‘on  them.  The  verification  should  be
 done  by  the  registering  authority  itselt.
 which  has  a  very  large  office  and  stafi
 for  the  purpose.  Here  you  put  this
 onus  on  the  private  individual  who
 has  solq  his  car.  What  offence  has  he
 committed  for  which  he  is  penalised.
 I  will  plead  for  deletion  of  this  clause
 and  the  consequential  amendments.  I
 ‘have  given  notice  of  some  amendments
 ‘put  unfortunately,  they  were  given
 late.  I  do  not  know  whether  they  will
 be  circulated  or  not.  J  will  plead  that
 if  you  are  anxious  that  the  administra-
 tion  of  this  Bill  should  be  more  «पी०:
 tious  and  effective,  then  please  see  that
 the  individual  owner  of  the  vehicle  is
 not  put  to  unnecessary  harassment  and
 te  provisions  are  simplified.  Madam,
 Chairman,  I  will  particularly  empha-
 sise  that  such  provisions  should  be
 deleted  from  the  Bill.  Then,  I  fail  to
 ‘understand  why  differentiation  is  made
 between  ‘goods  vehicle’  or  transport
 vehicle’  when  both  types  of  vehicles
 are  driven  in  the  same  manner?  If
 anybody  is  competent  to  drive  one,  he
 can  easily  drive  the  other.  I  can
 understand  the  distinction  between  a
 light  and  a  heavy  vehicle.  But  I  fail
 to  understand  the  difference  between
 the  goods  and  the  passenger  vehicle
 when  both  of  them  are  heavy  vehicles.

 These  will  only  complicate  the  mat-
 ter  and  lead  us  nowhere.

 MR.  CHAIRMAN:  You  will  conclude
 now.

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI:  The  other  difference  made  is
 between  a  private  driving  licence  and
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 a  public  driving  licence.  The  only
 advantage  conferred  is  that  a  private
 driving  licence  can  be  renewed  for  five
 years  whereag  a  public  driving  licence
 is  renewed  for  only  three  years.  I  dco
 not  know  whether  it  has  qa  great  ad-
 vantage.

 MR.  CHAIRMAN:  You  have  made
 that  point.  You  will  kindly  conclude
 now.  There  are  large  number  of  spea-
 kers.

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI;  1  only  plead  with  the  hon
 Minister  that  those  provisions  should
 be  removed  from  this  Bill  as  these  will
 only  complicate  matters.  So,  another
 Bill  consolidating  or  rationalising  the
 provisions  shoulq  be  brought  forwarc
 so  that  the  people  know  where  the)
 stand  in  regard  to  those  provisions
 Administration  shoulg  be  made  more
 effective  and  more  efficient.

 MR.  CHAIRMAN:  Mr.  Ravi.

 SHR]  VAYALAR  RAVI  (Chirayin-
 kil):  Madam,  Chairman,  this  is  a  good
 Sign  in  the  thinking  of  the  hon.  Minis-
 ter  that  he  would  like  to  give  more
 preference  to  the  scheduleg  castes  and
 scheduled  tribes  ang  cther  weaker  sec-
 tions  of  the  society.  He  wants  to  re-
 gulate  the  Act  by  certain  provisions

 There  are  two  to  three  points  on
 which  we  need  clarifications.  First  of
 all,  the  minister  in  his  statement  of  ob-
 jects  and  reasons  has  clearly  explained
 that  one  of  the  major  objectives  is  to
 Zive  preference  to  the  applicants  be-
 longing  to  the  scheduled  castes  and
 scheduled  tribes  as  well  as  the  society
 as  a  whole.  But,  Madam,  Chairman,
 here  the  provisions  could  be  misused
 by  the  people  who  can  afford  to  pay
 and  purchase  vehicles  and  apply  for
 the  registration.  There  may  be  bena-
 mi  names  in  regard  to  the  scheduled
 castes  ang  tribes.  I  say  that  there
 should  be  some  other  method  to  follow
 this  up.  There  is  no  proper  guidance
 given.  Without  that  and  without  the
 proper  financial  assistance  to  these
 weaker  sections,  it  is  not  possible  to
 implement  your  pious  wish.  That  is
 the  point  I  am  making  out,
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 I  would  like  to  know  from  the  hon.
 Minister  as  to  what  are  his  proposals
 before  him  in  that  regard  and  how  he
 is  going  to  implement  this  legislation
 so  as  to  help  the  weak  sections  of  the
 society.  Have  you  got  any  plan  in
 this  regard?  Otherwise  this  can  be
 misused  by  the  people  by  putting  in
 apptications  in  benami  names  or  by
 giving  more  money  for  putting  in  their
 signatures.  Some  people  who  can  afford
 to  pay  will  do  that  and  individual
 applications  might  be  misused  by  put-
 ting  them  with  the  benami  names.  This
 is  my  point  number  one.  Secondly,
 as  far  as  the  assistance  is  concerned,
 we  welcome  this  proposal  to  encourage
 these  people  in  forming  the  coopera-
 tive  societies.  My  point  is  that  you
 should  ensure  that  the  scheduled

 castes  and  scheduled  tribes  people  get
 preference.  My  point  is:  they  should
 get  preference  in  the  matter  over  the
 other  society.  But,  how  is  to  be  en-
 sured?  That  is  my  point.  I  wish  the
 minister  10  look  into  it

 Then,  there  are  other  provisions
 about  the  punishment.  that  is,  im-
 pounding  of  the  licence.  You  have
 mentioned  that  in  the  principal  Act
 also  there  is  a  provision  about  surren-
 dered  and  cancellation  of  the  licence.
 Before  coming  to  that,  Mr,  Venkatara-
 man  was  mentioning  about  the  educa-
 tional  qualification.  I  agree  with  him
 that  no  educational  qualification  of  a
 Person  should  stand  in  anybody’s  way
 who  is  unemployed,  to  learn  the  techni-
 calities  of  the  driving  and  in  getting  a
 licence  and  getting  himself  employed.
 At  the  same  time,  I  agree  with  the
 view  that  they  must  read  and  write
 and  know  about  the  traffic  rules  and
 tegulations.  Moreover  they  must  have
 some  kind  of  value  for  the  lives  about
 which  the  ruffans  do  not  care.  They
 Never  care  for  the  pedestrians  on  the
 roads,  and  they  never  care  for  human
 life.  Accidents  aretaking  place  at  an

 |  alarming  rate  in  our  country  and  there
 ‘eems  to  be  no  control.  Although  we
 have  passed  the  Bill—it  was  piloted  by
 the  Prime  Minister—that  those  found
 driving  being  drunk  will  be  punished
 vet  I  am  afraid,  if  the  Minister  looks
 33  LS.—10.
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 into  it  he  will  find  not  many  persons
 have  been  arrested  under  this  provi-
 sion.  He  wil  also  find  not  many
 licences  have  been  cancelled  ०४  this
 account.  As  far  as  my  information
 goes  only  a  very  nomina]  number  of
 drivers  have  been  punished  on  this
 account.  It  means  that  you  have  not
 been  able  to  implement  the  law.

 16  hrs.

 Now,  Madam  _  Chairman,  providing
 of  educational  qualifications  will  have
 some  kind  of  thinking  in  their  mind
 about  the  value  of  human  life  and  they
 will  refrain  from  rash  driving.  It  is
 a  welcome  feature  that  you  are  intro-
 ducing  but  you  should  not  prescribe
 such  qualifications  that  it  may  prove  a
 barrier  for  getting  a  driving  licence.

 Now,  Madam  Chairman,  clauses  15
 and  16  say  about  the  disqualification  of
 u  person  and  impounding  of  a  driv-
 ing  licence.  Clause  15(a)  talks  about
 hahitual  criminals  and  habitual  drunk-
 ards  but,  I  believe,  Billa  and  Ranga
 stil]  have  licences.  So,  what  is  wanted
 is  that  you  should  give  strict  instruc-
 tions  to  the  State  governments  to
 implement  these  provisions.  My  point
 is  that  you  should  make  a  specific  pro-
 vision  that  if  any  person  who  has  been
 convicted  under  section  304A  of  the
 IPC,  his  licence  will  be  cancelled.  In
 Moscow  they  have  got  a  system  where-
 by  if  you  make  one  Offence  the  traffic
 constable  makes  one  punch,  if  you
 make  a  secong  offence  then  second
 punch  is  made.  On  third  punch  they
 cance]  the  driving  licence  automati-
 cally.  So,  here  also  we  should  not
 take  it  lightly  ang  if  a  person  is  con-
 victed  under  section  304A  IPC  there
 should  be  a  provision  that  his  licence
 will  be  cancelled  automatically.  Strict
 punishment  should  be  awarded  to  those
 who  are  involved  in  rash  _  accidents
 that  kil]  persons.  Not  only  they
 should  be  imprisoneg  but  their  licences
 should  be  cancelled.  Sections  72,  74,  16
 and  124A  only  give  nominal  punish-
 ment.  Section  72  says  that  State  gov-
 ernments  may  make  some  provision
 about  limits  of  weight  and  limitations
 on  use.  There  are  many  more  offen-



 323  Motor  vehicles

 [Shri  Vayalar  Ravi]
 ces.  So,  you  have  10  identify  the
 offences  ang  also  s€e  that  punishment
 is  incorporated.

 That  is  why  Madam  Chairman,  4

 urge  upon  the  hon.  Minister  that  he

 may  bring  in  more  amendments  next

 time,  if  not  now,  in  this  regard,

 1  am  sorry  my  time  is  limited  and  I
 cannot  elaborate  much.  Madam  Chair-

 man,  I  would  say  a  word  about  the
 Delhi  Transport,  because,  the  hon.
 Minister  is  dealing  with  it.  The  Minis-
 ter  made  a  statement  once  upon  a  time
 that  it  is  running  at  a  loss.  It  is  up
 to  him  to  decide  how  to  help  the  Delhi
 passengers  with  more  1०30  transport.
 You  must  have  seen,  Madam  Chairman,
 a  report  which  has  appeared  two  days
 ago.  It  say  that  a  century  has  been
 wasted  by  the  Delhi  citizens  in  waiting
 for  the  bus  alone.  It  said  that  2.8  mil-
 lion  of  Delhi  passengers  have  been
 spending  about  a  century  time  just  in
 waiting  for  their  buses.  This  is  the
 problem  here  and  this  difficulty  is  being
 faced  by  the  commuters.  They  are
 facing  this  problem  because  the  proper
 organisation  is  just  not  there.

 Madam  Chairman,  you  come  from
 Tamil  Nadu  and  you  know  that  5  to  7
 corporations  have  been  formed  for
 road  transport  in  Tamil  Nadu  which
 have  been  running  very  efficiently.
 Nationalisation  of  roaq_  transport  as
 Suggested  by  Mr.  Venkataraman  has
 been  done  very  efficiently  by  the  Tamil
 Nadu  Government  by  forming  these
 seven  corporations.  There  is  not  one
 corporation  but  there  are  seven  corpo-
 rations  there  which  have  been  formed
 by  the  Tamil  Nadu  Government.  They
 make  them  compete  with  each  other.
 They  are  all  public  sector  corpora-
 tions.  This  is  where  Kerala  is  suffer-
 ing.  There  is  only  one  corporation
 and-We  are  suffering  the  loss.  By
 creating  different  corporations  you
 make  the  people  feel  that  nationalised
 transport  is  much  better  than  the  pri-
 vate  transport.  That  has  been  done  by
 the  Tamil  Nadu  Government.

 NOVEMBER  27,  1978  (Amdt)  Bill  324

 I  would  even  like  to  suggest  to  the
 hon.  Minister:  Why  cannot  you  try  this
 for  Delhi?  Regarding  Delhi  Transport
 system,  well,  I  cannot  Say,  it  is  ineffi-
 cient—I  don't  want  to  make  any  sweep-
 ing  comment.  1  woulg  say:  Please
 have  a  look  into  the  problem,

 MR.  CHAIRMAN:  Almost  non-  exist-
 ent!

 SHRI  VAYALAR  RAVI:  Yes,  Ma-
 dam,  almost  non-existent!  It  is  a  real
 problem  for  the  people  concerned.  You
 have  got  to  reorganise  the  whole  sys-
 tem.  Merely  going  by  the  report  of  the
 officers  who  are  saying  that  it  is  run-
 ning  at  18  crores  loss  and  so  on  will
 not  help  you  at  all.  You  have  to  re-
 organise  the  whole  system  and  you have  to  see  that  people  are  helped more  and  more.  You  have  to  see
 what  are  the  ways  and  means  to  do
 these  things.  You  have  to  fing  them
 out.  I  don’t  want  to  suggest  anything,
 but  I  only  want  to  say  this.  If  any-
 body  calls  the  DTC  bus  as  a  death-
 warrant  on  the  road,  don’t  get  agitat- ed;  don’t  get  angry.  It  is  a  fact.  No-
 body  else  can  drive;  nobody  else  is  safe
 on  the  road.  There  is  rash  driving. They  never  look  at  the  traffic  rules  at
 all.  Please  see  that  these  traffic  rules
 are  implemented  in  Delhi  not  only  by
 the  police  but  your  own  departmental drivers.  The  drivers  who  resort  to  such  ,
 rash  driving  should  not  be  allowed  to
 these  buses  again.  That  is  the  strict
 way  with  which  you  have  to  deal
 with  it.  You  ask  any  passenger  on  the
 road.  He  will  say,  DTC  is  a  death-
 warrant.  This  impression  should  go.

 I  conclude  with  these  words,  Madam
 Chairman;  I  do  not  want  to  take  much
 of  the  time.  There  have  been  com-
 ments  made  about  amendments  and
 certain  points  which  were  made  in  the
 course  of  speeches  which  must  be  ap-
 preciated.  You  have  to  S€e  how  it  isy
 properly  implemented.  With  _  these
 words,  Madam  Chairman,  उ  conclude
 my  speech  and  I  ‘support  the  आ.
 Thank  you.
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 भी  राम  बास  सिह  (गिरिडीह):  मोटर  यान
 संशोधन  विधेयक  का  मैं  हार्दिक  स्वागत  करता  हूं
 और  इसको  लाने  के  लिए  मंत्रालय  को  धन्यवाद  देता
 हूं मुझे  खुशी  है  कि  कुछ  समस्यायें  जो  थीं  उनकी

 उसका  ध्यान  गया  है  और  उनका  उसने  निराकरण

 हं  कि  सही  रूप  से  और  व्यावहारिक  ढंग  से  इस  चीज
 को  लागु  किया  गया  तो  इससे  उन  लोगों  को  लाभ  ही
 होगा  जो  कि  आपका  मंशा  भी  है।
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 नहीं  जाता  है।  हम  लोग  कोयला  क्षेत्रों  से  भाये  हैं।

 4 ्  3  तर  श

 अअ  4

 4244

 अ

 442

 क

 अज

 जल 3355 अव
 33

 ्

 4
 |

 [श

 थ

 पास  ड  4  ह  4  को  द  औट

 मिल  जाता  है।  उस  को  ट्रायल  के  लिए
 पड़ता  है।  कुछ  रिपोर्टे  छोटा  नागपुर  के
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 कि  भाप  इस  क  ऊपर  भी  ध्यान  दें।  कुठ  तो  इसक
 जो  मुद्दे  हैं  उस  के  लिए  आप  प्रशंसा  के  पात  हैं  लेकिन
 कुछ  व्यवस्था  इस  में  भीर  करनी  चाहिए  थी  जिस  का

 बड़ा  अभाव  है।  आज  पहली  बार  इस  मंत्रालय
 ने  इस  भोर  थोड़ा  ध्यान  दिया  है  और  चार  पांच  जो
 इस  के  मद्दे  है  जैसे  गरीब  लोगों  को  लाइसेंस  देना,
 शराब  पीकर  गलती  करने  वाले  को  सजा  देना  और

 जीना  टिकट  चलने  वालों  के  लिए  जुर्माने  का  प्रावधान
 करना,  रन  सारे  मुद्दो  का  मैं  स्वागत  करता  हं  और
 एक  अपील  करता  हूं  मंत्री  महोदय  से  कि  पूर्ण  रूपेण
 इसको  छानबीन  कर  के  एक  नया  बिल  वह  भविष्य  में

 तैक्ससीडेंट  धरे  हैं?  वह  घटे  नहीं  है  बल्कि  और  बढ़े
 है।  क्यों  कि  उन  की  जो  बुकिंग  है  कौर  जो  उनकी

 सर्विस  कन्डीशन  है  वह  बिलकुल  नहीं  अदली  है,  वह
 है
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 यह  मंशा  पूरी  होने  वाली  नहीं  है।  हमारे  ट्रांसपोर्ट
 मिनिस्टर  साहब  भी  उन्हीं  जातियों  म  से  हैं  कौर  उनको
 अच्छी  तरह  से  पता  है  कि  उन  लोगों  की  क्या  हालत
 है।  वे  लोग  तरह  से  बेहिसी  खरीदेंगे-इसके किम
 लिए  इसमें  कोई  भी  प्राचीन  नहीं  है।  उनको  कैसे
 फाइनेंस  किया  जायेगा--इस  बात  का  कोई  जिक्र
 नहीं  है।  ऐसा  न  होने  की  वजह  से  इसमें  बेनामी  सौदे
 होंगे  क्योंकि  वे  लोग  तो,  खरीद  नहीं  पायेंगे  7  जो  बड़े

 से  इससे  आष्टा चार  बड़ेगा।  ऐसी  हालत  में  मैं  सेट
 करना  चाहता  हं  कि  अगर  आप  वास्तव में  इन  जातियां
 को  फायदा  पहुंचाना चाहते  है  तो  उसके  लिए  जरूरी
 हैकि  जोक  और  मोटर  चलाने वाले  ड्रावर  और
 कंडक्टर  है  या  जो  मैकेनिक  हैं  जोकि  ज्यादातर  इन्हीं
 जातियों  से  सम्बन्ध  रखने  है,  उनकी  कोआपरेटिव
 सोसायटीज  बनाई  जायें  और  उन्हीं को  लाइसेंस  दिए
 जायें।  अगर  आप  ऐसा  नहीं  करते  है  और  जो  लोग
 ट्रिक्स  पर  काम  नहीं  करते  है,  उन्हीं  का  लाइसेंस  दे  देंगे
 तो  लाजिमी  है  कि  डन  जातियों  के  लोगों  को  कोई
 फायदा  नहीं  पहुंचेगा  और  इस  फायदे  को  उठाने  वाले
 कोई  दूसरे  लोग  ही  होंगे  जिनके  पास  कि  पहले  से  ही
 काफी  ट्रांसपोर्ट के  लाइसेंस  हैं  ट्रांसपोर्ट  कम्पनियों  में
 जो  लोग  काम  करते  हैं  उनमें  बहुत  से  लोग  इन्हीं  जातियों
 से  सम्बन्ध  रखते  हं  और  उनकी  जो  हालत  है  वह
 बड़ी  दयनीय  है।  उनको  ठीक  ढंग  से  वेतन  भी  नहीं
 मिलता  है  7  अगर  आप  उनकी  हालत  को  सुधारना  चाहते
 हैं  तो  उसके  लिए  आपको  एक  और  बिन  लाना  पड़ेगा
 और  नेशनलाइजेशन  करना  होगा।

 अपन
 के  लिए  दे  देते  हैं।  स्टेट  ट्रांसपोर्ट में  भी

 टर्स  टिकट  नहीं  देते  हैं  और  बे  अपनी
 हैं  कि  आफिससे  को  पैसा  देना  पड़ता
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 500  रुपए  का  जुर्माना  ज्यादातर  उन्हीं
 होगा।

 इस  लिय  मैं  माननीय  मंत्री  महोदय  से  अपील
 करूंगा  कि  इस  बिल  की  भावनाओं  को  प्रेक्टिकल  रूप
 देने  के  लिये  जरूरी  है  कि  उस  बिन  को  ज्वाइंट  सिलवट
 कमेटी  को  सौंप  दिया  जाय,  ताकि  धीरे  पर  अच्छी
 तरह  से  सोच  विचार  करने  के  बाद  जो  आप  की  भाव-
 नायें  हैं,  उन  को  पुरा  किया जा  सके

 आओ  रीत जाज़  प्रवाद  बर्मा  (कोडरमा)  :  सभापति
 महोदया,  मैं  इस  विदेशी  का  रामनयन  करने  के  लिये
 खड़ा  हु  हूं  1  यह  विधायक  यों  तो  1939  में  बना  था
 और  पिछले  तो  सालों  में  समय-समय  पर  परिस्थितियों
 के  अनसार,  सडक  परिवहन  को  आवश्यकता  के  अनुसार
 इसमें  परिवर्तन  होते  रहे  ।  लेकिन  1976  में  एक
 वरिअर्नन  आबा--नेशालट्रेरसिट  स्कोर  को  लाग  करने
 केले  1  उस  के  वाद  जब  जनता  सरकार  आदतो  ठो
 बार  प  में  परिवर्तन  हए  ओर  अब  हमारे  परि-
 बहन  मंत्री  जी  मे  जो  प्रगतिशील  कदम  उठाया  है--लास
 तौर  ले  उन  लोगों  फे  लिये  जो  राल  लक  उपेक्षित  रहे--
 वह  बहुत  टो  सराहना कदम  है  ।

 यह  बात  सड़ी  है  कि  पूरे  देश  में  यातायात  को
 व्यवस्था  को  सुलभ  बनाने  के  लिये  असों,  तर्कों  तया
 गम्य  प्रकार  को  तेल  लते  बाली  सवारियों  की  बहुत
 आवश्यकता  है  ।  बेश  को  आवश्यकता  के  अनसार
 रेलों  को  व्यवस्था  भो  पर्याप्त  नहीं  है  1  आज  भी  बेश
 के  अन्दर  बहुत  से  ऐसे  भाग  g--art  रेलें  महीं  पहुंच
 पाई  है,  वहां  सड़क  यातायात  ही  ऐसे  साधन  हैं  जिनसे
 पहुंच  जासकता  है  मंत्री  महोदय  ने  जो  कदम  उठाया
 है  उस  क  द्वारा  अब  समाज  के  बिछड़े  वर्ग  के  लोगों
 --आदिवासियों,  हरिजनों,  आथिक-पामाजिक  और
 शैक्षणिक  डिड  ले  पिछे  लोगों  को  भो  शब  इन  बसों
 ट्रकों,  मनमौजी  गाड़ियों  आदि  के  परमिट  मिल  सकेंगे  v
 ge  az  ले  यह  प्रावधान  वस्तुत:  सराहनोय  कहा
 जासकता  है  ।  लेकिन  में  ऐसा  अनुभव  करता हूं  कि  इस
 में  अमी  भी  कुछ  कमियां  रह  गई  हे  ।  हमारे  समाज  में
 उसे  बहुत  से  दुर्बल  लोग  हूं  जो  अकेले  इन  ट्रकों  को
 रोदन  में  सक्षम  नहीं  होते  ।  पहले  इस  तरह  को
 ब्य वस्वा  हुआ  करता  थो--यदि  थे  लोग  अपनी  सह-
 कारी  समति  बना  लें,  तो  उन्हें  थे  सुविधायें  दी  जाती
 थों  में  चाहता  हूं  कि  इस  बिल  में  भी  ऐसा  प्रावधान
 जोड़  विया जाय  कि  5  mo  लोग  मिल  कर,  जो
 शिक्षित  बेरोजगार  यवक  हैं,  आदिवासी  हैं,  हरिजन
 है,  यदि  बे  अपनी  सोसायटी  बना  लें,  तो  उन्हें  भो  मेशनल
 परमिट  मिल  जाय  इस  तरह  को  व्यवस्था  कर  देने  ले
 उन  आधिक  ee  से  पिछड़े  लोगों  को  मदद  मिल  जायगी
 तथा  इस  ले  यातायात  की  व्यवस्था  में  भी  सुधार  हो
 सकता  है  ।

 आज  ससी  गाड़ियों  में  लोग  उत  की  निर्धारित  क्षमता
 से  क्या दा भरकर भर  कर  जले  है  1  यूपी  इस  सम्बन्ध  में
 कानून  की  व्यवस्था  है,  उन  का  तालाब  किया  जा  सकता
 है,  द्ण्ड  दिया  जा  सकता  है,  लेकिन  ऐसा  होता  नहीं
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 नग के  खिलाफ़  कोई  कार्यवाही  नहीं  होती  है  ।
 5  लौटे  होती  है,  लेकिन  अकसर  5  की  जगह  10  लोग
 चलत ेहै  ।  बहुत  सो  ऐसी  ओप  गाड़ियां  भी  अल  रहो
 हैं  जो  किराये  पर  जलाई  जाती  हैं--उन  को  कैपेसिटी
 यद्यपि  5  सीटों  फो  है,  लेकिन  उन  में  10--15  लोग
 भर  कर  जाते  हैं  1  इसलिये  करा  ष  सुनाव  है  कि  इम
 गाड़ियों  के  लिये  जो  प्रावधान  है--उन  में  सीटों  को
 संख्या  कुछ  बढ़ा  देनी  चाहिये।  क्योंकि यह  देखा  आता
 है  कि  दि  छोटे  बाहन  में  निश्चित  को  दई  तोती  ह
 उससे  अधिक  ही  लोग  उनमें  चलते  हे  ।  सभी  बचतों
 में  ऐसा  पाया  जाता  है।  इस  का  लाभ  उठा  कर  पुलिस
 विभाग  को  आअष्टाचार  का  खोल  मिल  लाता  है  ।  इसलिएस
 इशको  रोकने  के  लिए  यह  बहुत  ायस्थक  है  ।

 में  एक  बत  शोर  कहना  चाहूंगा  ।  आपने  गाड़ियों
 का वर्मी करण  कर  के  अहत  अच्छा  काम  क्रिया  है।  परि-
 बहम  मंडियों  पर  सफेद पट  पर  काले  शर  रहेंगे,
 अस् या यो  रूप  से  पंजीकृत  यात्रियों  बर  पोले  फट  पर  लाल
 अक्षर  रहेंगे,  विजेता  बाली  मोटर  गाड़ियों  पर  लाल
 पट  घर  हद  अक्षर  रहेंगे  ओर  दूसरो  तरह  को  गाड़ियों
 पर  काले  पट  पर  सफेद  अक्षर  रहेंगे  से  गाड़ियां

 इन  शब्दों  के  साथ  मे  इस  विल  का  स्वागत  करता
 हैं।

 *SHRI  P.  THIAGARAJAN  (Siva-
 ganga)  :  Madam  Chairman,  on  the
 Motor  Vehicles  (Amendment)  Bill,  I
 rise  to  express  my  views.

 The  suggestions  of  the  State  Gov-
 ernments,  the  opinions  of  the  State
 Transport  Corporations  and  the  views
 of  the  private  sector  transport  orga-
 nisations  as  also  the  recommendations
 of  the  Standing  Committee  for  Road
 Transport  have  become  the  basis  for

 “The  original  speech  was  delivered  in  Tamil.
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 this  amending  Bill.  This  Bill  is  sought
 to  be  introduced  for  the  purpose  of

 plugging  some  loopholes  in  the  parent
 Act.  At  the  very  outset,  while  I  wish
 to  express  my  views,  I  would  like  to
 refer  what  has  been  recently  men-
 tioneq  by  the  Prime  Minister  about
 road  transport  and  its  development.

 Only  two  days  back  the  Prime
 Minister  has  stated  that  he  has  de-
 manding  the  nationalisation  of  road
 transport  from  1946,  and  if  that  is  not
 done  the  interests  of  Railways  will  be
 jeopardised.  If  this  is  the  view  of
 the  Prime  Minister,  I  am  unable  to
 appreciate  the  introduction  of  this
 amending  Bill.  Why  should  not  the
 Central  Government  issue  a  directive
 to  the  State  Governments  as  is  done
 in  many  other  matters,  for  imple-
 menting  the  views  of  the  Prime  Min-
 ister  of  the  country?  This  is  not  a
 wayside  remark  of  the  Prime  Minister.
 He  has  made  these  remarks  in  his
 address  to  the  Roaq  Development
 Council.  I  don’t  think  that  our
 Transport  Minister  can  afford  to  brush
 aside  the  views  of  the  Prime  Minister.
 The  Prime  Minister  has  also  stated
 that  he  is  not  in  favour  of  allocating
 more  funds  for  road  development.  Here
 it  is  relevant  to  refer  to  certain  statis-
 tics  furnished  by  the  Central  Govern-
 ment.

 If  one  unit  is  invested  in  the  Roads,
 it  will  generate  100  job  opportunities
 and  the  same  unit  invested  in  the
 Railways  and  in  the  small  industries
 will  generate  only  19  and  17  job  cp-
 portunities  respectively.  If  Rs.  100
 crores  are  invested  in  road  develop-
 ment,  5200  man-years  will  be  obtain-
 ‘ed—this  is  the  result  of  the  study
 conducted  by  the  Government.  The
 road  development  has  got  the  greatest
 potential  for  generating  employment
 opportunitis  in  the  country.  It  is  in-
 explicable  to  me  how  these  essential
 factors  have  been  overlooked  by  the
 Prime  Minister.  The  Prime  Minister
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 hag  also  mentioned  that  the  road
 transport  is  full  corrupt  practices,
 black-marketing,  smuggling  etc.  This
 also  needs  to  be  looked  into  by  the
 hon.  Minister  of  Transport.

 It  must  be  stressed  here  that  the
 ००५०  check-posts  do  hold  up  the
 transport  inordinately  and  this  leads
 to  many  undesirable  practices.  The
 Centre  seems  to  be  keen  in  abolishing
 the  octroi,  but  is  conveniently  silent
 about  supplementing  the  loss  of  reve-
 nue  to  the  States.

 I  would  also  refer  to  the  absence  of
 provision  in  this  Bill  about  paying
 compensation  to  the  families  of  vic-
 tims  of  road  accidents.  It  is  really  re-
 grettable  that  while  the  families  of
 victims  of  Plane  accidents,  naval  acci-
 dents  and  rai]  accidents  get  substan-
 tial  sums  of  money  as  compensation,
 the  families  of  victims  in  road  acci-
 dents  do  not  get  a  single  pie.  The
 hon.  Minister  of  Transport  must  look
 into  this  aspect  also.  Similarly,  there
 must  be  insurance  facility  for  the
 goods  transported  through  road.

 There  are  still  certain  lacunae  and
 loopholes  even  in  this  amending  Bill
 about  the  number  of  drivers  cn  all-
 India  routes,  about  their  minimum
 educational  qualifications  prescribed
 for  the  drivers  and  also  about  the
 provision  in  the  parent  for  punishing
 the  drunken  drivers,  as  has  been  ef-
 fectively  put  forth  by  my  hon.  col-
 league  Shri  Ravi  who  preceded  me.  I
 am  sure  that  the  hon.  Minister  of
 Transport  will  bring  forward  a  conso-
 lidated  Bill  removing  these  deficien-
 cies.

 Before  I  conclude,  J  would  refer  to
 the  necessity  of  constructing  the  East
 Coast  Highway  in  Tamil  Nadu,  whicn
 has  got  tremendous  traffic  potential.
 The  investment  made  in  this  highway
 will  yield  more  than  adequate  revenue
 to  the  Centre  as  also  to  the  State  of
 Tamil  Nadu.

 Before  I  conclude,  I  would  reiterate
 that  since  the  road  transport  and  its
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 development  has  got  great  potential
 for  generating  employment  opportunl-
 ties  more  funds  must  be  allocated  by
 tu»  Central  Government.  With  these
 few  words,  J  conclude  my  speech.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh)  :  I  rise  to  support
 the  Bill  for  the  reason  that  it  has
 the  purpose  to  delegate  certain  po-
 wers  to  the  State  Governments  for
 the  smooth  running  of  the  administra-
 tion  and  the  work.  It  has  given  pre-
 ference  to  adivasies  and  harijans,  the
 weaker  sections  of  the  people,  to  serve
 in  the  Department  and  also  to  own
 vehicles.

 The  third  is  that  some  punishment
 is  prescribed  for  the  wrong-doers  i.e.
 those  who  travel  in  the  buses  and
 other  vehicles  belonging  to  Govern-
 ment,  without  tickets.  These  are  good
 points  on  which  no  one  can  have  any
 dispute.  But  I  fing  that  there  are  some
 lacunae  also  in  the  Bill.  The  main
 thing  is  that  the  Bill  is  silent  about  the
 mixed  business  that  is,  business  by
 the  public  sector  meaning  the  Govern-
 ment  on  the  one  hand  and  the  private
 sector  on  the  other.  There  must  be
 competition  between  the  private  sec-
 torand  the  public  sector.  Without  that
 the  public  sector  becomes  moncpolist
 and  they  behave  in  any  ugly  manner
 as  they  desire.  So,  there  must  be
 both  the  sectors  in  business.  We  find
 that  the  private  sector  manages  better
 than  the  public  sector  in  many  res-
 pects,  If  there  is  competition  and
 the  private  sector  is  making  some  pro-
 fits  and  the  public  sector  is  not  mak-
 Ing  profits,  then  the  public  sector  is
 to  be  denounced  and  it  should  be  con-

 cemned.
 So,  there  must  be  competi-

 ion,

 There  is  one  point  which  may  not
 cent  per  cent  fit  in  this  matter  but
 this  is  a  subject  which  should  be  dis-
 Cussed  here.  There  are  so  many  acci-
 dents  by  the  motor  vehicles.  One  thing
 ४  that  the  truck  drivers  do  not  give
 way  to  the  smaller  vehicles.  The
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 truck  drivers  while  coming  from  the
 opposite  direction,  do  not  give  an  inch
 to  other  vehicles  and  sometimes  they
 —smaller  ones—go  to  the  left  with
 the  result  that  the  other  vehicle  does
 not  have  space  on  the  road  and  some-
 times  even  falls  into  the  drain.  A
 particular  section  of  the  drivers  behave
 like  that.  While  coming  from  behind
 they  virtually  thrust  the  smaller  vehi-
 cle.  So,  there  must  be  very  strict  rule
 about  it.

 A  good  thing  has  been  provided  in
 the  Bill  that  passangers,  without  ticket
 should  be  punished.  I  heard  some  hon.
 Members  saying  that  the  poor  people
 should  be  given  some  benefit  in  this
 matter.  I  think  the  poorest  man,  the
 most  illiterate  man,  the  most  un-civi-
 lised  man  knows  that  without  a  ticket
 he  cannot  travel  in  the  bus  or  any
 other  conveyance.  So,  I  donot  accept
 that  version  of  the  hon.  Member  who
 pleads  that  the  poor  people  have  no
 knowledge  or  money  and  so,  they  will
 not  buy  tickets.  If  such  permission
 is  given  to  them,  then  50  per  cent  of
 the  people  will  travel  without  tickets
 on  the  plea  of  poverty.

 Sometimes  because  of  dearth  of
 tyres  and  tubes  Government  vehicles
 do  not  run.  This  Department  must
 impress  upon  the  Industrial  Develop-
 ment  Department  or  the  whole  Gov-
 ernment  so  that  tyres  and  tubes  are
 made  available  in  adequate  quantities
 in  different  parts  of  the  country  and
 at  cheaper  rates.  A  truck  tyre  costs
 Rs.  4,000  to  5,000  and  sometimes  in  the
 black  even  Rs.  6,000.  How  can  the
 country  run  its  transport  department
 and  make  any  profit,  or  any  individual
 person  owning  any  transport  can  run
 them  and  make  any  profit  so  that  the
 people  in  general  can  get  the  benefit
 of  the  increased  transport?

 I  hope  the  Ministry  will  take  note
 of  these  suggstions  and  try  to  amelio-
 rate  the  grievances  and_  difficulties
 which  both  the  people  and  tha  depart-
 ment  are  put  to.
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 SHRI  K.  A.  RAJAN  (Trichur) :
 Madam  Chairman,  the  motor  industry
 is  @  vast  and  fast  developing  industry,
 both  in  the  fields  of  goods  traffic  as
 well  as  passenger  traffic.  It  is  a  major
 industry  in  both  the  public  sector  and
 also  private  sector.  The  paren‘  Act
 on  this  subject  was  enacted  in  1939
 and  further  amendments  came  off  and
 on,  the  last  one  being  in  1976.  Now
 the  Motor  Vehicles  (Amendment)
 Bill,  1978  is  before  us  for  considera-
 tion.

 My  first  submission  is,  taking  into
 consideration  the  vast  expansion  of
 this  industry  and  also  the  new  techno-
 logical  improvements  which  have  come
 in  regarding  motor  vehicles,  Govern-
 ment  have  to  consider  the  various  as-
 pects  and  come  forward  with  थ  com-
 prehensive  Bill,  which  is  in  conformity
 with  the  new  developments  that  have
 taken  place  in  this  industry.

 Then  I  come  to  the  implementation
 of  this  Act  in  the  different  States  by
 the  various  State  Authorities.  We
 have  to  see  whether  the  provisions  of
 the  Act  are  properly  implemented.  The
 actual  state  of  affairs  in  these  Autho-
 rities  is  that  they  are  steeped  in  cor-
 ruption.  It  is  an  open  secret  that  if
 &n  ordinary  individual  wants  to  get  ४
 permit,  he  has  to  approach  everyone
 in  that  Authority  and  grease  their
 palm.  It  is  even  said  that  there  is  a
 scheduled  rate  from  top  to  bottom.
 People  are  in  difficulties  because  in  the
 Transport  Authority  nothing  will  move
 without  the  payment  of  money.  Unless
 ‘you  streamline  the  organisation  and
 see  that  corruption  is  rooted  out,  I  do
 not  know  how  the  implementation  of
 the  provisions  of  this  Act  can  ever  be
 successful.

 There  are  lakhs  of  workers  who  are
 manning  these  vehicles,  whether  goods
 or  passenger.  After  the  advantof  the
 new  types  of  vehicles  and  tne  increase
 in  tonnage  and  the  speed  of  the  vehi-
 cles,  there  is  every  justification  for  re-
 duction  in  the  hours  of  work.  But
 now  thé  man  on  the  wheel  has  to  work
 for  hours  together  in  the  national
 highways  which  are  heavily  congested.
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 Because  of  the  hazardous  nature  of
 their  work,  their  working  hours  should
 be  reduced.

 Coming  to  the  reservation  for  the
 weaker  sections,  I  welcome  this  idea.
 But  I  would  share  the  anxiety  which
 has  been  expressed  by  some  hon.
 Members  az  to  how  far  this  will  really
 be  beneficial  to  the  weaker  sections  in

 practice.  We  shoulg  ensure  that  tran-
 sactions  do  not  take  place  Su  that  this
 benefit  will  really  go  to  the  weaker
 sections.  An  ordinary  motor  vehicle
 will  require  an  investment  of  more
 than  one  lakh  of  rupees.  Will  it  be
 pos:ible  for  people  belonging  to  the
 weuker  sections  to  get  that  much  of
 finance  to  own  a  vehicle?  In  many
 matters  preference  is  given  to  co-ope-
 ratives.  10  the  same  way,  if  there  is
 a  cooperative  of  Scheduled  Castes  or
 Tribes  running  a  transport  service,  it
 should  be  given  preterence  and  all
 facilities  so  that  this  reservation  can
 really  be  effective,  as  contempleted  in
 this  Act.

 Drivers  can  man  their  vehicles  effi-
 ciently  only  if  they  have  a  proper
 knowledge  of  the  mechanical  devices
 of  the  new  trucks.  So,  I  think  the
 provision  for  separate  driving  licences
 for  trucks  and  buses  is  a  good  one.

 Regarding  minimum  _  educational
 qualifications,  it  shoulq  not  be  stipu-
 lated  that  a  driver  should  possess  a

 particular  academic  qualification  for
 running  a  vehicle.  It  should  be  enough
 1  he  has  primary  knowledge  of  the
 vehicles  and  traffic  rules  and  is  able
 to  read  and  write.  Otherwise,  it  will  be
 to  the  serious  disadvantage  of  those
 in  service  and  those  aspiring  for  em-
 r-oyment  as  drivers.

 I  personally  feel  that  the  provision
 for  a  no-objection  certificate  by  the
 transferor  or  owner  of  the  motor
 venicle  from  the  registering  authority
 should  remain,  because  unless  some

 sort  of  authority  is  there  to  show  that
 it  has  been  transferred,  the  workers
 will  not  be  able  to  maintain  their
 claims.
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 बहुत  हो  स्वागत  ओर्य
 चाहता हूं  कि  अभी  जिस  तरह  ले  नौकरों में  हरिजन
 आदिवासियों को  संरक्षण  देम  की  बात  है.  .

 MR.  CHAIRMAN:  I  had  called
 Vinayak  Prasad  Yadav,  and  he  is  not
 here.  Anyway,  you  please  conclude
 quickly  because  your  name  was  195
 in  the  list.

 भी  लक्ष्मी  न।रायण  मयंक  :  में  यह  निवेदन  कर  रहा
 थाकि जिल तरह स  नौकरियों  में  हरिजन  आदिवासियों
 को  संरक्षण  वेन  को  व्यवस्था  है  लेकिन  अंक  व  पढ़-लिखे
 नहीं  होते  हैं  इवांस  रिलेशन  के  होते  हुए  भी  उनको
 उपयुक्त  स्थान  नहों  मिल  पात  है  उसको  खेलते  हए  में
 आहत  हें  कि  इस  काम  के  लिए  उनको  सोसायटोज
 बनाई  जायें  और  सरकारी  तौर  पर  ऋण  देकर  उनको
 सम्पन्न  बनाया  जाये  तभी  बे  अपनी  बसे  खला  सकेंगे
 भर  इस  उद्योग  में  शामिल  हो  सकेंगे  ।  इस  सम्बन्ध  में
 सरकार  को  पहल  करनी  चाहिए  ताकि  हरिजन  आदि-
 वासियों  के  लिए  इस  विल  में  प्रावधान  रखा  गया  है  उसका
 पालन  हो  सके  t

 में  एक  निवेदन  और  करना  चाहता  हू--हमारा
 जो  ट्रांसपोर्ट  विभाग  है--चाहे  प्रान्तीय  हो  या  केन
 क  अधिकारी  हों--हमारे  यहां  जो  कामन  है  कि  अधिक
 सवारियां  ले  जाने  पर  उस  का  खा लान  किया  जा  सकता

 है  कि  ये  अधिकारी  उन  बस-मालिकों  के  मकानों  में
 जा  कर  ठहरते  है  और  वे  लोग  हो  उन  के  सिये  सब

 श्म्तशाम  करते  हैं  ।  ऐसी  स्थिति  में  आप  स्वयं  अनुमान
 कि  उन  अधिकारियों &  सही  स्याम  कैसे

 ।  क्या  थे  सही  देख-रेख  रख  सकते  है?
 इस  लिये  मेरा  निवेदन  है  कि  आप  इस  चील  को  देखें

 आओ  अधिकारी  जां  के  पैलेस  जाये,  थे  सही
 रोक  से  बाप  कर  सकें  1  आरज  बड़े-बढ़े  बम  मालिकों
 का  शन्नो  जालान  नहों  होता,  अगर  थोड़ा-बहुत  दिखाई
 क  लिखे  चालान  करना  भी  होता  है  तो  कमजोर  आद-
 मियां.  का  जालान  कर  दिया  जाता  है,  लकिन  बड़े
 मालिकों  के  सिये  कोई  रोक-टोक  नहीं  है  ।

 iy

 rye

 आज  आप  वेखिसे--लथ  से  पादा  एक्रो  टस
 तर्कों  बे  होते  bars  1  कारण क्या  है?  ये  बस
 भोर  द्र  सालिक  बडे  होशियार होते  हैं--ये  अपनो
 गाडियों  का  ओमा  करा  लेते,  जिस  ले  एक्सोशेस्ट
 होने  पर  सभ  का  कोई  नुकसान  नहों  होता  ।  एक्सीडेंट
 होन पर  उन  को  तो  पता  मिल  ही  जायगा  1  मैं  चाहता
 हैं  कि  इस  सम्बन्ध  थे  बनी  सरकार  कोई  ऐसा  प्रावधान
 करे-जिस  को  एक  आर  बुक्लीडेग्ट  होने  पर  लोमे
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 का  पैसा  मिल  गया  है--अस  को  दोबारा  एक्सीडेंट
 होने  पर  पैसा  नहीं  मिलना  थानीय  अर  इस  तरह  का
 प्रावधान  हो  आयगा  तो  आप  देखेंगे  कि  कोई  भो  उक
 लाने बला  तज  रफ़्तार  से  महीं  जलायेगा,  क्योंकि
 जम  को  यह  स्याल  रहेगा  कि  हमारी  80  हज़ार या
 एक  लाख  रुपये  को  अस  हे,  अगर  इस  दफा  क्सीईम्ट
 हो  गया  तो  इस  का  पैसा  नहीं  मिलेगा  t

 MR.  CHAIRMAN:  Mr.  Nayak,  you
 must  conclude  now.  You  please  re-
 sume  your  seat.  I  am  calling  the  next
 Speaker.

 Mr.  Banatwalla.

 SHRI  G.  शै.  BANATWALLA
 (Ponnani)  :  Madam  Chair-person,
 this  Amendment  Bill  first  gives  us  an
 opportunity  to  seek  an  important  and
 timely  clarification  from  the  Govern-
 ment  on  an  important  aspect  of  the
 Transport  Policy.  The  truck  opera-
 tors  are  agitated.  Today,  itself  there
 is  a  strike  and  thousands  of  trucks  are
 off  tae  road  in  Bombay.  There  is  also
 a  threat  of  such  chain  strikes  in  other
 parts  of  the  country  also.  Among
 others,  the  truck  operators  are  ex-
 pressing  themselves  against  nationali-
 sation  proposal  reported  to  have  been
 made  by  the  Prime  Minister.  It  is  ne.
 cessary  that  the  Government  today
 takes  this  House  into  confidence  and
 clarify  its  stang  with  respect  to  any
 immediate  proposal  for  the  nationali-
 sation  of  road  transport  of  goods.

 Now  after  seeking  this  clarification
 from  the  Government  we  may  exa-
 mine  a  few  provisions  of  the  Bill.

 MR.  CHAIRMAN:  Mr.  Banatwalla,
 ust  one  minute,  the  time  allotted  to
 this  Bill  was  two  hours  and  in  about
 two  minutes,  the  two  hours  will  be
 over.  Is  it  the  pleasure  of  the  House
 that  we  extend  the  time  slightly?

 SEVERAL  HON.  MEMBERS:  Yes.

 AN  HON.  MEMBER:  By  two  hours.

 MR.  CHAIRMAN:  I  am  sorry,  I  do
 not  think  that  it  will  be  possible,  be-
 cause  there  is  a  large  amount  of  busi-
 ness  to  go  through.  So,  I  would  suggest
 that  we  extend  the  time  by  not  more
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 [Mr.  Chairman]

 than  half  an  hour.  The  Minister  will
 require  about  25  minutes.

 SHRI  K.  RAMAMURTHY  (Dhar-
 mapuri)  :  I  suggest  that  the  time  be
 extended  by  one  hour.

 MR.  CHAIRMAN:  At  half  past  five
 there  is  an  half-an-hour  discussion.  If
 we  extend  it  by  one  hour,  then  it  will
 continue  tornorrow.  Is  it  the  pleasure
 of  the  House  that  we  extend  the  time
 by  one  hour?

 SEVERAL  HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  But  I  would  re-
 quest  all  the  speakers  to  cooperate  be-
 cause  the  Minister  will  require  about
 25  minutes,  since  there  are  some
 amendments  to  go  through,  it  will  con-
 tinue  tomorrow.  Now,  Mr.  Banatwalla,
 you  can  continue.

 11.00  hrs.

 [SHRI  DHIRENDRANATH  Basu  in  the
 Chair]

 SHRI  G.  M.  BANATWALLA :  There
 is  8  welcome  provision  in  the  Bill  for
 reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  and  for  preference
 to  persons  belonging  to  ecunomically
 weaker  sections  of  the  society....

 SHRI  CHAND  RAM:  I  will  not  be
 here  tomorrow.  It  will  be  better  if  it
 could  be  finished  today.

 MR.  CHAIRMAN:  The  time  has
 been  extended  by  one  hour.  There  is
 a  Half-An-Hour  discussion  at  5.30
 P.M.  So,  it  will  not  be  possible  to
 finish  it  today.  Then,  it  will  be  taken
 up  on  the  following  day,  that  is,  on
 the  29th.

 SHRI  CHAND  RAM:  It  is  all  right.

 SHRI  G.  M.  BANATWALLA :  It  is,
 however,  a  matter  of  regret  that  a  dif.
 ferential  treatment  has  been  sought  to
 be  meted  out  in  the  matter  of  reserva-
 tion.  While  it  will  be  incumbent  upon
 the  States  to  compulsorily  provide  for
 reservation  for  Scheduled  Castes  and

 NOVEMBER  27,  1978  (Amdt.)  Bill  340

 Scheduled  Tribes  in  granting  permiis,
 it  will  not  be  compulsory  for  the  State
 Governments  to  provide  for  any  reser-
 vation  or  preference  in  the  case  of
 persons  belonging  to  economica:ly
 weaker  sections  of  the  society.  This  is
 ai  unfortunate  differentiation.  ‘Tne
 hon.  Minister  while  piloting  tne  hill
 said  that  only  lip-sympathy  is  being
 paid  to  the  plight  of  people  belonging
 to  the  economically  weaker-sections  of
 the  society.  But  he  has  also  kept  him-
 self  open  to  this  charge.  A  very  half-
 hearted  sympathetic  treatinent  has
 been  given  out  to  the  economically
 weaker  sections  of  the  society.  1  plead
 that  even  in  the  caSe  of  economically
 weaker  sections  of  the  society,  it
 should  be  incumbent  and  compulsory
 upon  the  States  to  provide  for  reser-
 vation  or  preferential  treatment  in  tne
 matter  of  giving  permits,  etc.  The
 differentiation  betwee  the  two  sections
 of  our  society,  namely,  Scheduled
 Castes  and  Scheduled  Tribes  on  the
 one  hand  and  the  economically  weaker
 sections  on  the  other  hand  should  be
 wiped  out.

 There  is  another  differentiation  with
 respect  to  the  period  of  validity  of
 driving  licence.  This  period  is  sought
 to  be  increased  to  five  years.  But  in
 the  case  of  paid  drivers  or  drivers  of
 transport  vehicles,  the  period  is  main-
 tained  at  three  years,  There  is  no  jus-
 tification  whatsoever  for  such  a  diffe-
 rentiation.  I  am  afraid,  this  merely
 adds  to  the  harassment  of  the  poorer
 people,  namely,  paid  drivers  or  dri-
 vers  of  transport  vehicles.

 Then,  clause  5  of  the  Bill  also  sti-
 pulates  that  those  whg  intend  to  drive
 private  vehicles  as  paid  employees
 should  also  obtain  proper  licence  and
 the  State  Governments  may  put  cer-
 tain  restrictions  and  have  regulations
 for  the  purpose.  This,  again,  is  an  un-
 desirable  aspect  of  this  particular
 Bill.  I  do  not  understand  why  this
 provision  has  been  made.  We  all  know
 from  our  experience:  take,  for  exam-
 ple,  the  case  of  a  person  who  applies
 for  a  taxi  badge  or  for  a  permit  as  taxi-
 driver,  You  know  how  much  of  ha-
 rassment  and  corruption  there  is  in
 -he  issue  of  taxi  badges  or  taxi-driving
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 licences.  And  now,  Sir,  we  are  open-
 ing  a  new  door,  as  far  as  the  so-called
 private  paid  employees  are  concern~
 ed—a  new  door  for  harassment  and

 corruption,  without  gaining  anything
 in  this  particular  matter.  Therefore,  I

 fee]  that  such  persons  who  take  licen-
 ces  with  the  intention  of  driving  pri-
 vate  vehicles  as  paid  employees  need
 not  be  subjected  to  the  further  har-
 rassment  of  being  required  to  have  a

 specific  driving  licence  for  the  purpose.

 I  may  conclude  by  referring  to  an-
 other  important  provision  that  is

 sought  to  be  made  in  this  particular
 Bill.  This  is  with  respect  to  the
 minimum  educational  qualifications
 which  may  be  insisted  upon  for  giving
 licences  to  drive  transport  vehicles.

 Now,  great  care  has  to  be  taken  to
 see  that  this  particular  condition  as
 regards  the  minimum  _  educational
 qualification  does  not  become  a  new
 source  of  harassment  or  discrimination
 against  people.  I  may  elucidate  my
 point  by  a  concrete  example.  In
 Bombay,  if  a  person  applies  for  a  driv-
 ing  licence  to  drive  a  taxi,  he  is  com-
 pulsorily  required  to  have  a  proper
 knowledge  og  Marathi.  I  submit  that
 this  insistance  upon  a  proper  know-
 ledge  of  any  particular  language  is  a
 discrimination  against  the  linguistic
 munorities  in  the  particular  State.
 Therefore,  while  any  such  type  of  mi-
 nimum  educational  qualifications  is
 compulsorily  laid  down,  the  require-
 ment  of  knowledge  of  a_  particular
 language  must  be  avoided.  As  it  is,  in
 the  case  of  Bombay,  the  matter  was

 even  referred  by  the  linguistic  mino-
 rities  to  the  Commissioner  for  Lingu-
 istic  Minorities,  but  there  was  no  im-
 Provement  in  the  situation,  I  there-
 fore  hope  thiat,  while  implementing
 this  Clause  8  of  the  Bill  which  autho-
 "ise

 the  State  Government  to  impose
 any  minimum  educational  qualifica-
 tions,  necessary  safeguards  should  be
 Stipulated  to  see  that  there  is  no  dis-'
 crimination  on  the  basis  of  language.

 “a
 hope  that  this  important  aspect

 vt
 1  be  borne  in  mind  by  the  Govern-

 ent  in  the  implementation  of  the  Act.
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 at  राम  मूर्ति  (बरेली)  :  1939 के  मोटर
 वोहिकल्ज  एक्ट  में  संशोधन  किया  जा  रहा  है।  मैं  इ»
 का  स्वागत  करता  हूं  ।  यह  ऐसा  मसला  है  जिस  .

 इंसानो  जिन्दगी  से  सोधा  सम्बन्ध  है
 ।

 आज  की  दुनिया

 इस  बात  के  लिये  न  छोड़  दिया  जाये  कि  जब  अमोल
 लोग  उनको  पैसा  दें  तब  वह  प्र पने  नाम  पर  परमिट  लें
 पर1  00,100  या200,200  रुपया  उनको मिल  जाय
 और  आकी  का  सारा  मनाया  पेसे  वालों  को  मिस

 33  233  2
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 एक  माननीय सदस्य : हरयाने में सदस्य:  हराने  में  तो  है  ।

 श्री  रा भभूति  :  हत्यारे  में  है  तो  और  जगह  भी
 बनायें  ।हराने  के  मंत्री  ह,  और  जगहों  के  ऊपर  भी
 उन  को  इस  तरह  का  इंतजाम  करना  चाहिए।
 (व्यवधान)  पैसे  का  सवाल  है  ।  यह  तो
 कर  सकते  हैं  कि  जब  पेट्रोल  पम्प  बने  तो  वहां  पाखाना
 और  पेशाबघर  भी  बन  जाय  और  जब  आप  इस  को
 गन करेज  करेंगे  नो  वहां पर  छोटे  मोटे  रेस्त्रां  गी  बन
 जाएंगे  ताकि  लोग  वहां  चाय  तो  पी  सकें  ।  आज  कोई
 प्रबन्ध  नहीं  है  ।  सोग  चाहते  हैं  कि  यह  सहूलियत  हो
 लेकिन  वह  सहरिया  उन  को  नहीं  मिनती  t

 तीसरी  एक  बहुत  जरूरी  बात  यह  है  कि  आज
 एयर  पॉल्यूशन  बहुत  बढ़ता  चला  जा  रहा  है  उस  को
 रोकने  के  लिए  इंतजाम  होना  बहुत  जरूरी  है  ।  आज
 आप  फैक्ट्रियों  की  चिमनियों  को  तो  देखते  है  लेकिन
 ये  हजारों  लाखों  ग्हीकित्स  जो  चल  रही  हैं  इन  की
 नदियां  को  नहीं  देखते,  ये  बहुत  बड़ी  पॉल्यूशन  कर  रही
 हैं  साग  तौर  से  जो  मोटर  वाले  हैं  जिन  के  रिम्म  खराब
 होते  हैं  वह  तो  कच्चा  ही  मोबिल  आयल  फेंकते  चले
 जाते  हैं,  काला  धुनों  फेंकने  हैं  तो  यह  कानन  होना
 चाहिए  कि  हर  6  महीने  के  बाद  मोटर  कार  के  रिम

 चैक  किए  जाएंगे। जब  नक  यह  नहीं  किया
 जायगा  तब  तक  बह  बिलकुल  पोल्यूट  करते  चले  जागे
 शहरों  को  और  गांवों  को  ।  इसलिए  इस  बात  की  ओर
 खो  तौरसे  मंत्री  जी  को  ध्यान  देना  चाहिए  ।
 (व्यवधान)  मे  ने  कहा  कानून  बनाने  की  बात
 और  हैं  लेकिन  इस  को  अमल  में  लाना  जरूरी  है।  आज
 जो  एजेंसियां  इस  के  लिए  मौजूद  भी  हैं  वह  सब  रूटीन  बन
 गई  हैं।  कोई  और  बात  आप  को  सोनी  पड़ेगी  और  हम ~ लोगों  को  भी  आप  मीका  देंगे  तो  हम  भी  सोच कर

 आखिरी  बात  एक  यह
 लाइसेंस  लोगों  को  देते  समय  पूरी  चेकिंग  होनी
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 SHRI  B.  C.  KAMBLE  (Bombay
 South  Central):  Mr.  Chairman,  Sir,
 while  I  would  like  to  congratulate  the
 hon.,  Minister  for  the  notable  provi-
 sions  in  this  Bill,  especially,  those  per-
 taining  to  the  hire  purchase  as  well  as
 the  periodicity  of  it  which  is  exten-
 ded  and  on  the  appointment  of  Chair-
 man—Clause,  20  of  the  Bill—I  would
 like  to  suggest  to  the  Minister  and  to  the
 Government  that  the  importance  of
 road  transport  is  going  to  increase
 very  much  in  this  country  because  the
 railway  lines  are  limited.

 Therefore,  a  stage  would  come  when
 the  road  transport  will  have  to  be  co-
 mpletely  nationalised,  if  not  to-day,
 at  least  tomorrow  bccause  it  is  of  na-
 tional  importance.  There  are  many
 passengers  who.  prefer  to  travel  by
 road  rather  than  by  rail.  Therefore,
 road  transport  is  of  national  impor-
 tance.  This  is  my  first  submission.

 My  second  submission  is  that  cer-
 tain  speeches  have  been  made  in  this
 House  welcoming  the  provision  for  re-
 servation  of  licences  for  scheduled
 castes  and  scheduled  tribes  and  econo-
 mically  weaker  sections.  An  apprehen-
 sion  has  been  expressed  about  its  ap-
 plicability.  On  that  point,  I  would  like
 to  suggest  that  under  the  Constitution
 there  is  no  community  recognised  as
 economically  backward.  scheduled  ca-
 stes,  scheduled  tribes,  backward  टा85-
 ses  and  weaker  sections  are  the  four
 classes  which  are  recognised  by  the
 Constitution.  Economically  backward
 class  is  not  recognised.  Such  a  con-
 cept  is  new  to  our  Constitution.  No
 doubt,  there  is  socially  and  education-
 ally  backward  class  recognised  in  the
 Con  stitution.  For  that  you  can  make  a
 provision.  I  woulg  like  to  suggest  to
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 {Shri  8.  ८.  Kamble]

 the  hon’ble  Minister  not  to  get  deter-
 red  by  the  apprehension  expressed;
 otherwise  how  will  you  be  able  to  im-
 plement  it.  I  want  to  congratulate
 the  Minister  that  he  has  the  courage
 to  implement  this  provision.  Now,
 there  are  two  methods  to  implement
 this.  Firstly,  having  made  the  provi-
 sion  you  must  establish  a  develop-
 ment  fund  for  the  scheduled  castes'
 and  scheduled  tribes.

 SHRI  CHAND  RAM:  How  can  it
 be  done  here.  It  is  a  State  subject.

 SHRI  B.  C.  KAMBLE:  Either  you
 try  for  such  a  fund  or  make  use  ०
 the  provision  under  Clause  24  which
 relates  to  Indian  tourism  development
 or  State  tourism  development  and
 through  these  two  agencies  you  can
 implement  the  provisions  which  are
 made  for  reservation  of  licences  to
 scheduleg  castes  and  scheduled  tribes.

 Mr.  Chairman,  my  third  point  is
 that  you  delete  the  provision  with  re-
 gard  to  educational  qualificationss  be-
 cause  it  is  likely  to  be  mis-interpre-
 ted.  You  may  prescribe  certain  mi-
 nimum  requirements  to  be  fulfilleg  in-
 stead  of  making  provision  in  terms  of
 educational  qualifications.  Then  some
 provision  should  be  made  in  order  to
 make  the  travel  of  the  passengers
 safe,  comfortable  and  for  that  there
 should  be  enough  number  of  vehi-
 cles  and  good  roads.  Today  the  posi-
 tion  even  in  the  Capital  is  that  the
 passengers  are  huddled  like  animals
 in  the  buses.  Therefore,  the  number
 of  vehicles  shoulq  be  increased  and
 also  the  roads  should  be  made  wider.
 The  passengers  who  have  08910  you
 sufficient  revenue—even  for  more  than
 your  investment—their  travel  should
 be  made  more  safe,  dignified  and  com-
 fortable.

 Finally,  I  must  congratulate  the  Mi-
 nister  for  having  brought  the  provi-
 sion  in  regarg  to  hire-purchase.  It  is
 very  welcome  because  there  have
 been  many  cases  where  people  have

 NOVEMBER  27,  1978  (Amdt.)  Bill  348

 been  cheated.  If  in  the  motor-vehi-
 cles  accidents  claim  tribunals  the  regi-
 strars  are  promoted  as  presiding  of-
 ficers  then  so  many  difficulties  will
 get  resolved.  I  am  a  practising  law-
 yer  and  I  know  how  many  petitions
 have  got  accumulated.  If  the  hon’ble
 Minister  makes  necessary  provision
 in  this  regard  it  will  be  a  welcome
 feature.  With  these  words  I  commend

 end  support  the  Bill.

 MR.  CHAIRMAN:  Shri
 Chand.

 Durga

 आओ  दुर्गा  खुद  (कांगड़ा)  :  सभापति  महोदय,
 जहां  तक  इस  बिल  का  प्रश्न  है--इस  में  बहुत  सारी
 ऐसी  बातें  हैं,  जिन  के  लिये  मंत्री  महोदय  की  प्रशंसा
 की  जानी  चाहिये.  i...

 MR.  CHAIRMAN:  The  hon.  Minister
 will  reply  on  the  29th  in  the  first  hour...

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  According  to  the  Par-
 liamentary  Affairs  Minister,  it  is  very
 difficult  on  the  29th.  There  is  another
 business  fixed  regarding  flood  relief
 discussion.

 MR.  CHAIRMAN:  He  will  take  ab-
 out  half-an-hour  or  49  minutes  and  not
 more  than  that.  In  the  first  hour,  ev-
 erybody  will  be  present.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  You  will  have  better  au-
 dience!
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 wat  तक  गवर्नमेंट  ट्रांस्पोर्ट  का  प्रश्न  है--नैशनलाइ-
 जेशन  का  मकसद यह  है  कि  सारा  काम  सरकार के
 अधीन होना  चाहिये।  इस  से  जनता  को  भी  फायदा

 होना  है  और  सरकार के  खजाने  में  भी  पैसा  आता  है।
 जहां  तक  इस  पालिसी  का  ताल्लुक  है--पालिसी

 तो  ठोक  है,  लेकिन  इस  का  अनुभव  बहुत  अच्छा  नहीं  है
 आज  जितने  ट्रांस्पोर्ट  कारपोरेशन  हैं,  आप  मेरे  भ्र पने
 प्रदेश  की  ट्रांस्पोर्ट  कारपोरेशन  को  ही  ले  लीजिये--

 हिसाब उस  में  घाटा  होत है  ।  मैने  एक  दफ़ा  हिमाचल
 को  विधान  सभा  में  कहा  था--आप  नेशलाइजेशन

 के  लिये  दलील  तो  देते  है  कि  इस  में  सर्विसिज़  के  लिये
 सिक्योरिटी  है,  जनता  को  हस  में  सुविधा  मिलती  है,
 सरकार  को  पैसा  मिलेगा--लेकिन  हर  साल  इन  का

 घाटे  का  बजट  चलता  है  और  लोगों  को  भी  इन  से  कोई
 फायदा नहीं  होता  है।  इस  में  कोई  सन्देह  नहीं  नेशनल-
 जेशन  जनता  के  हित  में  होता  है,  लेकिन  न  सरकार

 को  शायद  होता  हैऔर  न  जनता  को  फायदा  होता

 है।  मेरा  ऐसा  ख्याल  है  कि  जब  तक  इस  में  काम्पीटी-
 शन  नहीं  होगा,  तब  तक  न  जनता  को  फायदा  हो  सकता
 हैऔर  न  सरकार  को  t  यह  जो  नेशनलाइज्ेशन  का
 वन-वे  ट्रैफिक  है,  यह  डाग मै टिक- एप्रोच  जैसा  लगता
 है।  इस  से  फायदा  पहुंचने  वाला  नहीं है।  अगर  काम्पी-
 टीन  रहेगा,  तो  मैं  समझता  हूं  इस  से  जनता  को  फायदा

 होगा  1  तत्र  वह  एफिशियेन्ट  तरीके  से  फंक्शन  करेगी  |
 वरना  जैसा  बहुत  से  माननीय  सदस्यों  ने  कहा--उस
 के  मैनेजमेन्ट  में  इतनों  करप्शन  आ  जाती  है  कि  वह
 फायदे  में  चन  ही  नहीं  सकती  ।

 मुझे  अभी  एक  भाई  ने  बुलाया--पहां  दिल्‍ली
 का  जो  बड़ा  बस  अड्डा  है-वहां  पर  सरकार  की  तरफ़  से
 हर  तरह  की  सुविधाओं  का  इन्तजाम  किया  गया  है  |

 फ्नग  सिस्टम  की  लैट्रीन्ज  हैं।  लेकिन  मुझे  बताया  गया
 है--वहां हर  पसमंजर  से  चार  भाने  चार्ज  किये  जाते
 हैं  और  उस  से  तीन  हज्ञार  रुपये  की  आमदनी  होती  है
 जो आपस में  बांटी  जाती है।  सरकार को  तरफ़  से  ऐसा
 कोई  प्राचीन  नही ंहै  कि  पैसा  चार्ज  किया  जाय,
 लेकिन फिर  भी  चार्ज  किया  जाता है  ।  न  वहां  कोई
 सुपरविज्षन है  और  न  मने  कमेन्ट का  कोई  कन्ट्रोल  है,
 पेन्ट्स  लूटे  जाते  हैं।

 गाडियों  में  बहुत  ज्यादा  कन्सेशन  देखने  में  आता
 है।  अगर  आप  दिल्‍ली  के  हालत  को  ही  देखें--जो भी
 यहां  की  बसों  में  चढ़ता  है  उस  की  जिन्दगी  सेफ  नहीं
 होती है  ।  वस-दस  और  बीस-बीस  आदमी  लटक  कर

 जाते  हैं। इस  लिये  मैं  समझता  हूं  कि  इन  में  कम्पनी-
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 मिलना  चाहिये  कि  ये  कम्पीटीशन  में  आयें  ।  आप  इस
 के  लिये  कोई  परसेंटेज  मुर्कारिर कर  सकते  हैं,  ताकि

 उस  से  जनता  को  भी  फायदा  पहुंच  सके  और  सरकार
 के  खज़ाने  में  भी  पैसा  आये  तथा  गवनंमेन्ट  ट्रांस्पोर्ट
 एफिशियेन्टली फंक्शन  कर  सके  ।

 MR.  CHAIRMAN:  If  the  House
 agrees,  we  can  extend  the  time  by
 half-an-hour  so  that  the  Minister  may
 reply  to  the  discussion  and  thereafter,
 we  take  up  the  half-an-hour  discus-
 sion.

 SHR]  A.  R.  BADRI  NARAYAN
 (Shimoga):  The  discussion  on  this  Bill

 can  continue  tomarrow.  It  was  already
 decided  by  your  predecessor.

 MR.  CHAIRMAN:  The  Minisfer  will
 not  be  here  tomorrow.

 SHRI  K.  RAMAMURTHY:  This  is
 not  an  Ordinance,  which  you  have  to
 convert  into  a  Bill  within  a  particular
 period.  It  can  be  taken  day  after  to-
 morrow  or  next  week.

 SHRI  CHAND  RAM:  I  will  take
 about  half  an  hour  to  reply  to  the  dis-
 cussion  on  this  Bill.  I  would  request
 that  the  hon.  Members  may  kindly
 agree.

 SHRI  A.  R.  BADRI  NARAYAN:  The
 matter  was  raised  some  time  back
 and  it  was  understood  that  the  half-
 an-hour  discussion  will  be  taken  at
 5.00  when  the  discussion  on  this  Bill
 will  be  closed.  It  is  already  decided.
 Now  putting  it  again  to  the  vote  of
 the  House  is  not  correct.

 SHRI  CHAND  RAM:  I  can  reply  at
 6.00  after  the  half-an-hour  discussion
 is  over.

 SHRI  K.  RAMAMURTHY:  It  was
 already  put  to  the  House  and  it  was
 decideq  by  the  Chirman  that  half-an-
 hour  discussion  be  taken  up  at  5.30.

 MR.  CHAIRMAN:  The  House  will
 now  take  up  half-an-hour  discussion.
 Further  discussion  on  this  Bill  will  be
 taken  up  day  after  tomorrow.


